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‘; é % GH-( ' The app"x,icant, while working

o ,2,6}37:;@ é)— . under the vrespondents in the
at cavees !

% ¢ office of the Executive Engineer,

.

D); Registrar  + § P.HE., & Water Supply Division,
% k 3 Khonsa Dist: Tirap, Arunachal
-’7/ ) }Qb

. PRV | Pradesh iz now transferred to the
g“—@\ﬁ& Joom ' Goffice of the Exacutive Engineer,

‘ Water Supply & Maintenance
£ | %\ , Q{Division, P.H.E., Imphal, Manipur
- N — : ivide order dated 6.2.2006. The

Pffice of the Executive Engineer,

; %mde r which he is working, has
h éammuhicated a letter  dated
: 28.2.2060 - {Annexure-8) to
r&spandent No. 2 expressing its

ngm -consent for releasing him
op the ground that he cannot be

s\

S - ‘ \/_/ contd.
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Contd.

31.3.2006 relieved without substitute during
. the financial -year. Now, the
-contention of the applicant is
that Arunachal Pradesh Gove mment
has- 'formulated a scheme  for
absorption of identically deployed
employees on deputation treating
them Essantial Divisional
Accountant granting them 3 chances
St pass- the examination. The.
.-.apprehension of the applicant is =
that  if he is transferred +o
Imphal, which is situated in
Manipur, that benefit may not be

available to him under the

Arunachal Pradesh Government.

Therefore, the contention of the -
e applicant is that the transfer

order dated 6.2.2006- is not a
simple transfer order but it will
have adverse consequences in his
career  progression which - is
challenged in this 0.A. |
Mr. M.U. Ahmed, learned Addl.
C.- 6. S. €. representing the

>
P
e

respondents -, submits  that  the
applicant will not be..:af‘fecteq by
the transfer order but he will not
be able to submit at present on
the question t'hat_ whether his
transfer to Imphal, Manipur will
have adverse consequence to his

e

Contd..

career progression or not.
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31.3.2006 Considering the entire
aspects of the matter this

do 31-3.58. o o
wWZ Tribunal directs the respondents
f"(‘ﬂ" , to maintain the status quo, as on

today, in so far as the applicant
is concerned, till the next date, .
|

Post on 4.5.2006. '

Vice-Chairman
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, : g to tide reply
gPo D / S ec"}TW statement during the course of day.,
Lo wesf: MreM.Chanda, learned counsel tor the
W C ?&?{/ applicant is granted four weeks time to
C o) 1 ,0_(?» tile rejoinder, if any. :
A o /7@—5’ e POSt on 8.6.2006. In the meantime
P INo= 450 b0 455 interim order dated 31.3.2006 shall con~
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Oé’ﬂ""/ bi/( W JLQMM hearing, learned counsel for the 4
M‘Yd‘ ’ Jraﬂ %L W _é,_w,\&. applicant submitted that he would like
advo eol e dov to have time to file rejoindes.
' Post‘(:::ematter alongwith -
){% G- O.h. NOoo 114 of 2005 on 12406, 2006
.‘_"}"( Interim order dated 31.3.7006 shall

gf-f~ ool continue,xx
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Mr .M.Chanda, learned counsel
for the applicart wanted to, take
instruction. Let|it be done;

pcst before the next Division
Bench, Interim order will continue

till such time. Z{/~—_—_
) |
Vice=Chalirman

Member

Judgment delivered in open
Court. Kept in separate sheets,.
Application is disposed of . No ccsts.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0.A. No. 79 of 2006

, . DATE OF DECISION: 25.04.2007

Shri Lani Bhusan Karmakar

............ L LT PO OO -\ 333 |41} 2

Mr.M.Chanda ,

...................... Advacate for the
Applicant/s.

- Versus -

.01 & Others | » o : .
.................................................................. cesrireecesaennnne... RESpoORndent/s -
Mr. M.U. Ahmed, AddL.C.C.SC. - |
' Advocate for the
Respondents
CORAM |

'HON’BLE MR. G.SHANTTHAPPA, ME:MBEH (JUDICIAL)

HON’BLE MR.GAUTAM RAY, I‘IEMBER ADMINISTRATWE

1. Whether reporters of local newspapers 2{&;0
may be allowed to see the Judgment?

2.  Whether to be referred to the Reporter or not ? W\Ia

3.  Whether to be forwarded for mrludmg in the Digest '
Being complied at Jodhpur Bench & Other Benches ? Y?(INO

4.  Whether their Lordships w:sh to see the f’-m copy: o
of the}udgment7 Yg%‘fNo

MBER (JUDICIAL




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.79 of 2006 |
- Date of Order: This the 25™ Day of April, 2007

HON’BLE MR. G.SHANTHAPPA, MEMBER (JUDICIAL)
HON’BLE MR.GAUTAM ROY, MEMBER,ADMINISTRATIVE

Shri Lani Bhusan Karmakar

S/O.Late Keshetra Mohan Karmakar

Working as Divisional Accountant

In the office of Executive Engineer

Public Works Department

Dumporijo Division, dist-Upper Subansiri, ‘
Aruanachal Pradesh Applicant

By Advocate Mr.M.Chanda, Mr.G.N.Chakraborty,
Mr.S.Nath ’

- AND-

1. The union of India, \
Represented by the Comptroller
and Auditor General of India,
P.O. Bahadur Shah Zafar Marg,
New Delhi-110003.

2. The Accountant Gener! (A&F)
Aruanchal Pradesh, meghalaya,
Aruanchal Pradesh etc. -
Shillong-793001..

3. Dy.Accéuntant General (Admn)
O/O.The Accountant General (A&E)
Meghalaya, etc. :
Shillong-793001

4. The State of Arunachal Pradesh,
: Represented by the Secretary
to the Government of Arunachal Pradesh,
Public Works Department
Itanagar, Arunachal Pradesh

5. The Director of Accounts & Treasu r;es
Government of Arunachal Pradesh
Naharlagan-791110.

6.  The Executive Engineer,
Public Works Department,
Dumporijo Division,
Upper Subansiri District,
Arunachal Pradesh. Respondents.

By Advocate Mr. M. X’J.ﬁhrn;—:adl~ AddLC.GS.C
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ORDER (ORAL)

G.SHANTHAPPA, MEMBER(JUDICIALY:

We have heard ;M.::M.Chanda learned 4caunse! for the
applicant _énd Mr.M.U.Ahmed  learned AddL.C.GS.C. for the
Respondents. This Application ‘is filed by the applicant under Section
}Q of the Administrative Tribunals Act, 1985 éeeking the following
reliefs:- | | |

“That the Hmn’bie Tribunal be pleased to set aside
the impugned order bearing letfer No. F. O. No. DA
Cell/04 dated 06.02.2006 (Annexure 8) and further
he ptpa‘-:eé to direct the respondents to sllow the
‘applicant in his present place of posting &ill process
of absorption of cadre of Divisional Accounts is
,‘ mmp!eted ’

Z.  The brief facts af the case according to the applicant arethe

applicant was selected and appoinfed as Divisional Accountant on

- deputation basis under the 2™ respondent and working in the office

of the 6™ respondent.- The A® respondent had informed the 20
respondent o take over the cadre of Divisional ‘Accounf:ént}Divisiqnai
Accounts Officer.2™ respondent has issued a letter to the 4%
i‘espon-denf, wherein it has been intimated the confirmation of the
Headquarters i.e 1% respondent on. the matter oféxtension of
députation period of 31 Divisional Accounfs including the applicant
herein. In this aspect there is judgmentp‘f the Hon’ble High Court in
respecﬁ of the 12 Divisional Accmintants‘indudiﬁg the present
applicant, is not being imp!emented._‘l’he appiicant and others have
f]ed O.A. Nn 114/05 hefore this Tribunal, for direction to conszder the
case of the qppiwanr for abmrphan}mnhnuahan as D;v;srona}
Accountant in the hght_ z_)f the decision contained in letter dated

28.3.05. In the written statement of the said O.A, 5® respondent has
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stated the Govt. of Arunachal Pradesh has submitted a scheme to the
3™ respondent herein, for taking over the administrative control of the
cadres of the Sr. DAOQ/DAO Gr.l & 11 and DAOs and state of Arunachal -

Pradesh has consented for permanent absorption of the deputationists

2™ respondent. The 3% respon&ent has framed a draft scheme

regayrding prbposed transfer. of Divisional Accountant cadre and the

same is forwarded for acceptance of the terms and conditions

mentioned in the scheme by the 2™ respondent. The 2™ respondent

‘has issued the impugrl:ed order at Annexure 6. The Applicant

submitted a representation maodification/cancellation of the impugnéd

order dated 6.2.06. The 6% respondent has expressed his inébiiity to

release the applicant without substitute in view of heavy work. Hence

the relief as prayed for.

3.  Per contra, the 3™ respondent has filed written statement on

* behalf of all the respondents, contending that fhe applicant is a

regular employee of the 4™ res;pondent. To fill up the post of vaéanc_ies

~ in the cadre of Divisional Accounts, called for the applications under

the Recruitment Rules, 1988, from ’the expef‘ienced staff of the PWD,

PHE, RWD, 1 & FC, Electricity Divisions serving under the State Govt.

of Tripura, A.P. and Manipur, who were willing to serve as Divisional

Accountants on deputation basis. Accordingly, the applicant and

others had been selected and posted under the administrative control
" of the 3™ respondent. Initially the deputation period was one year.

The said period could be extended for a maximum of upto three years

and in no case it will be extended beyond three years. After

completion of the said period, the repatriation order to his parent

department was issued to the applicant. The applicant moved the

Court against the said order of repatriation. The Hon’ble High Court
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of Gauhati, Itanagar Bench has disposed of the petition né.l'?i!/AP/t;vf
vide order 02 dated 1.2 .2005‘. T’he applicant approached this Tribunal
‘_ in OA 114 of 05 praying for permanent absorption under the
'ad-ministrative control of the 2™ respénden t. The caﬁnsel for the State
‘of Arunachal Pradesh has submitted the state has noi:' yet taken any
decision to take over the - Divisional Accountents cadre from
‘administrative cantrbi of 3" respondent. The Financial Commissioner,
Govt. of Arunachsal P.ra&esh was informed vide D.O. letter dated
28.3.05, that the absorptioﬁ of the Divisional Ar:céunts as 'deputation
was under consideration by the Comptroller & Auditor General of
india. The éaid order was reaffirmed by t};e 5% respondent and
affirmed that the order. of the Hon'’ble High. Court will be
implemented. Subsequently, the 1% respondent has issued an order
dated 28.3.05, 24.5.03, 12.4.05 & 6.7.05 stating that it was not found
possible as the .Recru.itnieni: Rules do not provided for absorption.

4.  After carresimnﬂence, the state Govt. éccepts all the terms and
conditions laid down by the 1%respondent for transfer and with the
approval, the 1% resp\ondent can be the ad-ministrative control of the
cadre of Divisional Accountants be taken over by a State Govt. The
State Govt. was reminded vidé letter dated 28.4.08 for its response to
the scheme to which kil dai‘:.e of reply is awaited. The applicant was
aware of the terms aﬁd conditions of deputation and he applied on his
own volition. The respondents denied that-_thé applicant’s transfér to
Ivianiﬁl.az" will entail the applicant’s loss of the chance of absorption.
The applicant was transferred in the public interest. The respondents
have requested for dismissal of the O.A. and vécate.the. interim order

dated 31.3.06 and allowed to be implemented.

/72
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5. ‘Mr.M.Chanda learned counsel for the applicant has submitted

that the applicants alongﬁrith others have approached this Tribuna! by .
filing the O.A. Nos.114 of 2008, 115 of 2005 and 238 of 2005. In the
said O.A.s the present applicant is at number B(eight) in 0.ANo0.114

of 2005. This Tribunal has directed the applicants in the said O.A.s to

 make individua! comprehensive representations before the concerned

Respondents forthwith and on receipt of such representations, the
said Re§pondents shall consider and dispasé of the same and take a
decisioﬁ thereon within a time frame of three months thereafter. In
the said O.As Para 2 of the order referred the scheme of Government
of Arnnachal 'szade:;h. Since there was direction passed by this
Tribunal there is no need for'furiher'directions to the; respondents as
directions have already been given in the earlier order. We are no
inclined to issue a similar order.in favour of the appiicaht in the
preSen EOA.

6. In the present O.A. regarding the relief claimed by the applicant

~for continuation of the apvpiicant in the f;resent place of posting till

process of absorption (}f cadre of Divisional Accountants is completed
the same will be considered by the respondents as directed in the
earlier O.A.s. In the present O.A. there is an interim order passed by'
this Tribunal diz'ecting the respondenté to maintain the stams quo as
on .31.3.2006 Whicﬁ was extended from time fto i:ime.. The inferim
order is in force fill tn day. The appli&ant is going to superannuate
within a period of five months.' The learned counsel for the applicant
submits, if the applicanf. is continued till the decision to be taken as
directed' by this Tribuné! in the above mentioned O.A, the applicant

would be satisfied. The learned counsel for the respondents strongly

opposed for such a direction.

-
=
[l

[
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7. Considering the submission of either side to meet the ends of
justice we direct ?:he respondents to continue the applicant as-directed
by the Tribunal in the interim order dated 31.3.2006 till the
respbndents take decision or till date of superannuation of the
applicant which ever is earlier. |

With the above directions the O.A. is disposed of. There will be

HANTHAPPA)
ICIAL MEMBER

no order as to costs.

(GAVTAM R&Y) | o

ADMINISTRATIVE MEMBER J

Im
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. /ii - ~ GOVERNMENT OF ARUNACHAL PRADESH
' SECRETARIATE PUBLIC WORKS DPPARTMENT

No. SPWD 047/2004 7 Dated [itanagar the 25" May 2006

To

The Accountant Genérs
D.A. Cell Section,
Megahlaya, Mizoram & Arunachal Pradesh
Shillong-793001 '

Sub: Forwarding of CAT’s application No 79/2006/453 dated 19.4.2006- Shri L.B.
Karmakar-Vrs- Union of India & others.

Sir,

I am directed to forward herewith application No. 79/2006/453 dated 19.4.2006
along with its enclosures received from Central Administrative Tribunal Guwahati Bench,
Guwahati on the subject mentioned above.

Shri L. B. Karmakar, DAO is under the administrative control of Accountant General
Shillong. Se, the Public Works Department has no interference in the service matter of
DAO. Therefore, you are requested to take necessary action from your end please. '

Yours faithfully,

~

( Takar Riba )
Under Secretary, PWD
' Govt. of Arunachal Pradesh
g&{ Itanagar.
Memo No. SPWD 047/2004(} 9\9 < Dated Itanagar the 25 May 2306

Copy to:

\}/ﬂ\e Deputy Registrar, Central Administrative Tribunal, Guwahati Berich,
Guwahati (Assam)

2. The Chief Engineer, Public Health Engineer Department, Arunachal Pradesh,
Itanagar for information.

MW - 7& 10

3 (Takér Riba) )
‘ Under Secretary, PWD
QE(J e Govt. of Arunachal Pradesh
N M Itgnagar.
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a) Name of thelﬁpplioantgp L\&EB.UQ%NTﬂ‘@KJ@&A

b) Béspondants.;unioh of India & Ors.

c) No, of &ppl1cant(8)

Is the appllcatmon is thﬁ

proper forms:- Yés’lym/ 

whether name & descrlptlon and addrﬂss of the.

furnished in caus®2 tl

- YeS /

all the papers been

Has th2 application beﬂn duly 51gned and verlfled .= Yes / Ngz/ﬂ

Have the cqpiea duly 51gned 3= Y@sjgwgf

Have sufficient number of copies of the application been filed :Yea[N6f

Whether all the anncxure £

Whether &mﬂ;anh tudn* iation of ducomc

s the application is in time - Yeai)yﬁ

Is the appliCﬁt‘OH by

arhkhe e impleaaed s~ Yes/ A

nts in the Language.a Ytiéud/f

appearance /Authorlsatlon is ﬂlled:Ye§&%6f~

»Q/ IO/ for Rs. 504~ 7%@ 32,2,@[ L2

Has the application is meitanable ¢

Has thsz Imnugn»d order or1g1na3 duly at

2 Yes

fii;ﬂd baen filedi= Y@sz,NC/A

Has the legible copies of the annexurea duly sttested flLed:YgiiNéﬁ

Has the Index of the ducoments been filed allmavailable .-Yg;%N/

Has the recuired number
r“spondants baen flled : Yﬁs;/yﬂ%

Has the declatotion a

whether the rotiaf sougnh for aris

whother interim relic
Is nasz OFf GOndona+1o
Afr.ather this Gase ¢3

&ny other p’oin‘cd S

. Bssult of the $crutin
)’\f\\ ¢ L,‘)b

secm%(ﬂ

of envoloped bearing full address of thc

s rocuiréd by item 17 of the form:Yés‘LN6}

es out of the Slngl : Yes/-No.

f is prayed for - ngé/ﬁ
n of deley is filed is

n be heard by Sin

y with 1nlilal
C*c__r.ng\‘ LR

Of the
\’) "’\) O’)

it Suppotted .uYﬁst/

gle Bench/ihﬁﬁkﬁaax_Bengh'

Grutlny Clerks

- ‘DE_PUTY
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Shri Lani Bushan Karmakar.
,.ﬂr'g-
Union of India & Ors,

OF THE APPLICATION

M

o]
ey
-
i

i
i;

LIST OF DATK SAND SYNQOPSIS
%’19.&36199?: Applicant was selected and appointed as Divisional Accountant on

12.61.2000-
11.03.2002-

28.05.2005-

uepufn‘l T "‘no,m \.uldm t}j.c Rcay(‘r"iu&‘uu .’L\v.

) RO
- and preseid Y

<

working in the office of the Executive Engineer, Public Works
Depariment, Dumporijo Division, Upper Subausiri District,
Arunachal Pradesh. ‘

The Director of Accounis & Treasuries, Govt. of Arunachal Pradesh

had informed the Respondent No. 2 that the Govt. of Arunachal
consideration to take over the

Pradesh is under active

LRATE

Divisional Accounts/Divisiona

i Accounts

Oficer.

I

adro of

LR o 5 X

Commissioner Finance, Govi of Arunachal Pradeshmadear

to the Gowt of
Ac wintanis
-1

I T TS
allowed to conbtinue as en

Respondent No. 2

[SE o

mﬁ*;ter of extension of
,ﬁ‘c ra ) -r\t“lali-o (mﬁh1r\hﬂ

iy
*o

comumunicated therein tha

P P

petiy, lplemented,

P o A

i”t:fik v Dw 1‘3:\)1’:&1 nffnuﬂmiw’
{Armexire-2)

1880

fE &L
¥la

e Aanm oy

has issued a letter to the Re
response o his ieiier daied 24.03.05, wherein i bas
the confirmation of the Head

‘the present ’pphcants, it has
at

r.:le_

s be
i«?obﬁr\pri en

Arunachal Pradesh stating that the Divi
who were appﬂiﬂted on depu’ia‘ ion basis mav be

lquarters ie. t “-Io.
deputation period of 31 Div

-

{ P qﬁny1 o~ _{_ }

equ

5t
101131

aiso been

(4266 &1

for the present and in view of the

(e Laata sl Ul.ruxutfb, the Juus.umru of the Hl\’f

Coiurt in ALSPeLt

wh Liaan T
of the 12

Divisional ‘Accountants (including the present applicant) is not

- {Aluiexure-3)

Applicant alongwith cthers have approached this Hon'ble Tribunal
through O.4. No. 11472005 praying for a direction to consider the

case of 1}

Accountant in the light

28.03.2005.

the applicant for absorption/continuation as Divisional

t of the decision contained in letter dated

n the said O.A.,

e
'»..ﬂt‘

respondent State of Arunachal

P!‘:!ut-"»ﬂ has submitted a writlen statement wherein Respon dent



25.11.2005-
0 006-
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3, 3

has stated that Govt. of Arunachal Pradesh has submitted a

scheme to the A.G (A&E) Meghalaya, A.P etc.. Shillong for taking

No. 5

1@ cadres of the Sy, DAQ/DAG

AR

o
3
(4]
.
-’
J
o]

-

Eg‘

F‘J

(")

[}

¥

[

2,

O

Peey

F*

Gr. I & I and D’A\JS. It is also stated that the state of AT has

comsented for ve*manmd ai’)a()"phOIi of the d eputaﬁonists under the

-

i e

administrative control of the A G (A&E), Megh alava, AP etc,

Shiliong, : { Annexure- 4 Series)

ol . A d QT . P N W -3 N ler
ine A, C‘ {AQSE} ?urouﬁuﬁ/d. AP etc. Shillor ng, vide Lis

letter dated 25.11.05 stated that the Gffice of the O & AG has
frcxmeu & dmft anhez:nt: xewrdmw ’nmno'wd ‘;Idnbf‘:‘l ,f iy rmmml

ferms and wmm:mnb embomez; in tne scheme bv the e‘rmfmn.d
Pradesh Covernment. : ' ¢ {Anmexure- 5
Respondent No. 2 issued the impugned fransfer and posting order
. 4

7.

dated 06.02.06 wherebv the applicant is now sou;rht 0 be

r"zpp_y ant submitted rehrebenmhon for mtsd;fnahom cancellation
of the _mpugp_en transfer order dated 0 .(2.06 but to no resuit.
{Anmexure- 7)

28.0UZ.2006-  Executive Engineer, Dumporijo, PWI division expressed his
inability to release the applicant without substitute in view of
heavy work load. ' :
Hence the present Original Application before this Hon'ble
Tribunal. -
PEAYERS
i That the Hor'ble Tribunal be pleased to set aside the impugned order
bearing letter No. E.0. No. DA Cell /94 dated 05,02 2006 { Armexure-6) and
further be ple:sc-:‘l to direct the respondents to allow the applicant in his
present place of posting #ll process of absorption of cadre of Divisional
Accounianis is compieted
8.2  Costs of the appiication
83  Any other relief(s} to which the appiicani is eniitied as the Hon'ble
i ‘rn al may deem fit and proper
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 INTHE éENTRAL ADMINiSTRATIVE TRIBUNAL '
GUWAHATI BBNCﬂ GUWAHATI .
(An Apphcahon ‘under Section 19 of the Admmmh‘ahve Tnhunak Act 1985)

Title of thecase : 'O.A.No ]’ l /2006

~ Sri Lani Bhusan Karmakar. : Applicant
- Versus -
- Union of India & Others S Respondents.
- INDEX
SL No. | Annexure | Particulars | Page No. |
o1 | Application B 1-13
02 e Verification ' | . ] -14-
3. 1 | Copy of letter-dated 12.01.2000, ~15 -
- 04 2. Copy of letter dated 11.03.2002. i Fa
05. 3 | Copy of the D.O letter dated 24.03. 05/28 03.05 1 F -
06, 4 Copy of the written statement ﬁled in Q. A . -
(Series) | No. 115/ 2005 alongwith the letler dated
| 30.07.2005 and the scheme. |
07, | 5 *{ Copy of letter dated 25.11.2005 | ”2_ é -
08.. . 6 Copy of (e un?ugned lelter daled -
. 1224 <
06.02.2006 - i
09. 7 " Copy of the representahon dated 01. 03 06 - 7,9 -
10. - 8. LOpY of the letter dated 28.02.06. A :29 L
o _ Filedby
, T S . ¢
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHAT! BENCH: GUWAHATI

( An Apphcahon under Section 19 of the Admlmctrahve Tﬂhunale Act, 1085)

a O. A. No. %q : ./2006

‘BETWEEN
Shri Lani Bhusan Karmakar.

S/o late Kshetra Mohan Karmakar.
Working as Divisional accountant

. .In the office of Executwe Engineer

: Pubhc Works department
A Dumpon)o Dlvxslon, Dist- Upper Subansm,
: Arunachal Pradesh.
| : ;..‘Kgglicenf-
- AND : '

LA 1. The Umon of Tndm '

. ‘Represented by the Ccmptroller and Audltor General of Indm,
PO, Bahadur Shah Zafar Marg, |

| New Delhi-110003.

2. -The Accountant General (A&E) - o
A.runachal Pradesh, Meghalaya, Arunachal Pradesh etc
P ‘%hlﬂong-790001. _ ‘

3. ' Dy. Accountant Ceneral (Admn.)
‘ 'O/ 0 The-Accountant General (A&E) Meghalaya,'etc'
- Shillong—793001. | |

| 4. The State of Arundchal Pradesh,

chrcscnted by the secretary to thc Covc:mmcnt of Arunachal Pradcsh
Public Works de partment, ‘ '
itanagal Arunachal Pradesh.

5. - The Directo’r bf Accounts & Treasuries,

G ovemmem‘ of Arvnachal Pradesh
' Nahar]aguﬁ-"’%llﬂ
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“y
The Executive Engineer,
Public Works Department,
Dumporijo division,
Up‘pex' Subaﬂnsir‘l Dis’crict,
Arunachal Pradesh.
| ‘ .,."Réspendients.

DETAILS OF THE APPLICATION

- Particulars of ordei‘{s) against which this aﬁplication is made.

' This appﬁcétion 16 made against the impugned transfer and posting order
bearmg letter No. E. O No. DA Cell/94 dated 06.02.2006, issued by the '
_ nfﬁcp of the Acrmmtant General (A&E) Mpghalaya etc., Shillong, threby a
| the apphcant is spught to be transfelfred and posted fr_om the office of the )

Executive Elgined, Dumporijo, PWD, Arunachal Pradesh to the office of
the Executive. Enginppr, Water Supply & Maintenance Division, PHE,

‘ Imphal also praymg for a direction upon the respondents to allow the
“applicant to continue at his present place of posting till completlon of the

process of taking over the administrative control of the cadres of Sr.

'DAO/DAG Gr. 1/DAO Gr. Tl and DAO of working division belonging to
: PHE/ RW'D/ IFCD/ PWD/Power Department of AP from the control of

the AG{A & F) Meahalava AP etc Shillong..

.luﬁsdiction of the Tribunal

The aophcant declmes that the sub}ect matter. of th13 application is well
within thc ,ansdlcnon of this Hon'ble Tnbunal

- Limitation ‘ :
“ The applicant farther dedares that this application is filed within the
" limitation prescnbed under section-21 of the Admmlstratlve Tribunals
© Act, 1985, | |

A

Facts of theQ Case,




41  That the gapplicmit is a citizen of India and as such he is entitled to all the
,rights, protections and privﬂeges as guaranteed under the Constitution of

4.2  That the ’app]ic.ant’ is working at present as Divisional Accountant in the
office of the Exccutive Engincer; Public Works D;partmcnt Dumpon,o
D1v1510n Upper Subansiri 1)1stnct Arunachal Pradesh,

" It is stated that the state of Arunachal Pradesh does not hava any

| independent accounts cadre of its own to man the accounts set up under
its various department As such the state puts requisition to the
* Respondent No. 2 for selectmo and appointing the staff of Acmuntq
Cadre, namely DA/ DAQO ‘etc. from amongst the existing office staff
serving under various departments of the state. The Respondent" No. 2
selects candidates on behalf of thp state and on their selection the said
candldates are pcsted qgamst ie various posts of Accounts Cadre under
the state, The salary and allowances of those candidates are also paid from _
the State ex«‘hpqn_er but such appointments of the ¢ andidates are.made on
Deputation basis. It is thus evident that though the candidates are serving
in state Government but on their selection against the posts of Accounts
cadre t_héy' are again posted under the state but having been ;:;osted on
deputation basis, they are under the Administrative Control of

Respondent No. 2.

4.3 That as per the procedure stated above, the Respondent No. 2 vide
Circular bearing No. DA CELL-2/49/ 97—98/ Vol.II/245 dated 20.01.1998
invited é?plicaﬁqns from the candidates who were willing to serve 9s |
Divisional Accountant in Public Works Departnient for a period of one
year on deputation basis. The applicant, who was then servmg in the
office of *he Executive Enmnner PW.D, Anini Division, had appLed for

. the bdlu. post and thereafter was selected to the post of Divisional

Accountant on deputation basis on 10.03.1999.

44  That the apph‘cant was initially appointed as Lower division Clerk in the -
- year 1972 in the office of the then Executive Engineer, PWD (Civil). He

was then promoted as Upper Division Clerk in 1984 and posted under

&\w/\m _&M lké\? (/Y\;L(Rly
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4.5

TWD, Anini Division and eventually was selected to the post of Divisional

Accountant {on Deputation) as stated above on 10.03.1999 and poéted at.
Dumporijo where he is working till now. Althougix hic deputation to the
post of Divisional Accountant was initially for a period of one year but
subsequently the term had been extended. It is thus evident that though
the applicant ic basically an employee of the state of Arunachal Pradesh
and has been serving functionally under the state but he is under the

administrative control of Respondent No.2.

That, initially, there was a move on the part of the Respondent No. 3 to
take over the entire a'ccounté set up from the administrative control of the
respondent No. 2 in the manner as the Government of Assam had taken it
over, which is evident from letter bearing No. DA/TRY/15/99 dated 12t
Tanuarv’Zﬂﬂﬂ In the said letter, the respondent no. 5, while addressing the
aforesaid letter to the respondent No. 2 had contended that as it was
under active consideration of the Government of Arunachal Pradesh to
take over the cadre of Divisional Accountants/Divisional Accounts
Officers totaling 91 (Ninety One) posts from the existing combined cadre
being controiled by the respondent No. 2 and now the respondent no. 3
had decided to take over the said cadre and place thus under the direct
control of the respondent No. 5 with immediate effect.

It was further contended in the said letter that henceforth no
fresh Divisional Accountants on deputation would be entertained
however, cases of those who were presently on deputation :md serving
in the State would be examined fm their future continuation even after
completion of the term of deputation. Accordingly, the respondent No. 2
was requested to take necessary action so that the process of transfer of
cadre alongwith the willing personnel could be completed immediately.

The respondent no. 5 also contended that thai the formal
notlhcanon in that regard was under issue and would be communicated
in due course. But unfortunately, after the aforesaid letter dated 12t
January’2000, the Siale respondent did nol lake any further action for
taking over the accounts cadre from the administrative control of

espondent no. 2 rather, the respondent no. 3 was silent in all these years

Q\\Q\N\r\ Ensdinom \’Q‘m\\%j
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rt;garding proposal of taking over the accounts cadre from the respondent
No.2.
Copy of the letter-dated 12.01.2000 is enclosed as Annexure -1,

That your apphc‘ant further begs to éaw} that in the meanwhile on
compmhen of 3 years deputation service, the respondent no.2 passed an
order repat__natmg the appncant to his parent department, and the said
order was vcﬁal‘zenged by the applicant initially before the learned
Tribunal, however, the learned Tribunal upuel" the order of rcpatr ation.
Thereafter the applicant preferred a writ petition before the Hon'ble

Gauhati High Court challenging the impucrned judgment of the learned

u;b..rml but the Hon'ble (;auhatt Hi "fh Court further ccnﬁrmed_ thev

judgment of the learned Tribunal.

| In the meénwhﬂe commissioner (Finance), Govt. of AP vide his.
letter bearing no. DA/TNY/15/99 dated 11.03.2002 made a request to the
Govt. of AP P stating t ﬂiat the D.A who were appuinted on deputation basis
may be allowed to continue as emewency D.A for the tlme being as
working arrangement but further absorphon on regmm basis they would |

be given chance to qualify themselves in the Divisional Accountants

" Fxam. Which would be conducted by the State Govt. after taking over the

“administrative control of the cadre.

(A Copy of the letter dated 11.03.2002 is enclosed as Annexure- 2.

That it is relevant to mention here that even after dedsion rendered by the

" Hon'ble Gauhati High Court (Itanagar bench) on 10.02.2005 irpholding the
repatriation order passed by the A.G (A & E) Shilleng efc. in respect of the .

apphmnt and other similarly situated employees in the office of the A.G
(A& E), Meghalava, Shillong vide his D.O letter no. DA Cell/ 1-8/ court

case / 2000—9801 / 1909 dated 24.03.2005/ 92-03-20% it is mfermed to the

, Fmanual Cunumsmoner o i.he Govi. of AP, llanagar thal ﬂeadciudflEE

‘has confirmed that the case for extensmn of the 31 devutanomst working

as DA under the establishment of A.G (A & E), Shillong may -be
considered as eﬂ as on the. question of absorplion of 31 'depulationist

modalities would be worked out and also requested to ensure that the '

(, Lo Db \@sondlin )
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pending wmt cases of another 19 Dlvmwnal Au,ountant are withdrawn to

' facilitate their connnued deputanon/ absorpuon

‘Copy of the-D.O ,ietter dated 24.03.05/28.03.05 is enclosed I}erewitli '

as Annexure- 3.

That ybur applicant along with others also preferred an original .

application before this Hon'ble Tribunal after receipt of the D.O letter

dated 28.03.2005 (Annexure-3) praying for direction io consider ihe cases h

of the applicant for absorption/ continuation as D.A in the Jight of the-

d"cision contained in the letter dated 28.03. 2005, the said O.A is registered
as O A\ No. 114 / 2005 and the same is pendmg before this Hon'ble Court.

" The respondent no. 5 (respondent No 11 of the O.A. No. 114/2005). for‘
and behalf of thc state of Arunachal Pradesh subxmttcd a tm*tm' .

statemeni before Lius Hon bie Tnbu.nal in O.A. No. 114 / /2005 on'26. 09200.),

affidavit that the Govt. of AP submitted a scheme to the A.G (A & )
Meghaiava etc, Sh]]long for taking over the admlmstrauve control of the
cadres of Sr. DAO /DAO Gr. I/DAO Gr. I and DAO of worlqng division
belonging to PHE/RWD/IFCD/PWD/Power- D_epmtmmt of A.P from the

control of the A.G (A & E) Meghalaya, A.P etc. Shillong through letter no.

* wherein the Respondent No. 5 i.e. Dlrector of Treasunes stated in the said *.

DA/TRY/ 27/2000/06-63 dated 30.07.2005 and, requested to convey -

Grade— I & il from the adnu.mstranve control of Respondent No. 2. It is
speclﬁca]ly stated in paragraph 9 of the written statement that the State of

. “ppfox ral facilitating of smooth talqrg over cadre of DAs/ DAOs/ DACs

A.P has consented the permanent absorption of the deputation under the

admjnistraﬁve Eontrol of the A.G (A & E)~Meghalaja etc. 'Shﬂlong and

therefore, it is stated that the D1v1510na1 Accountants on deputauon be

’ allowed to continue till such time the cadxe is taken by the State Govt.

" Copy of the written statement filed in Q. A No. 115/2005 euhm:tted

by the state of A.P alongw1th the letter dated 30. 0 2005 and the "

scheme is endosed as Annexur.e- 4 (Senes)



That your app]iceiht further beg to say that the ofﬁcé of the AG(A & ),
- Meghalaya. etc. Shﬂlong vide letter bearmg No. DA Cefll/ I—1/2000-'

2001 /1509 dated 2511 ”005 wherein it is stated that tbe office of the C&
AG hdb fmmed a draft scheme Iegdrdmg proposed transfer of D.As cadre

) and the same is. forwarded for acceptance of the terms and condlhons '

embodied in the scheme by the Arunachal Pradesh Government. It is
further stated in the said letter d'atcd 25.11.2005, that comments
sugge_stioﬁ if any of the Govt. may be communicated to the office of the C
& AG; tﬁérefore, it appears that C & AG has agfeed to hand.ove_f the D.A

cadre lo the state of A.P with cerlain modification in the scheme initially ‘

_ proposed by the Govt. .of A.P and it is expected that the process of

handmnr over the cadre of D.As to the state of AP is Jkely to be completed

ahortlv

Copy of the letter dated 25.11.2005.is. enclosed as Annexure- 5.

That your applicant while working as such on deputation basis under.the

administrative control of AG(A & E), Meghulayé etc. Shillong, the office
of the A.G (A & E) Meghalaya etc., Slu]long 1ssued the impugned order
beérmg letter No. E.O. No. DA Cell/ 94 dated 06.02. 2006, wherebv the

: aPphcant is now sought to be trdnbfcrred and posted from the office of the

EXecﬁtive Engineer, Duniporijo PWD, Arunachal Pradesh‘to thc office of

‘the Executive Engineer, Water Supply & _Maintenaﬁce Divieion{ PHE,

Iin‘phul, when the process of handing over the cadre of D;As to fhe state of
AP is h‘kely to be completed shorﬂy. Therefore, in such a stage if the
applicant is now transferred from Arunachal Pradesh to the State of

‘Manipur in that event he will loss the fadility - of absorption like other

similarly situated Divisional Accountants Be it stated that the State of

' Mampur has not sent any pfonocal of taking over the cadre of D1v1s10na1 '

Accoun{am to the A.G (A&E) Meghalaya elc. Shdlung, lht:t‘efOL‘e, if the

‘ apphcant is now transf.e_rred to the State of Manipur in that cvent he will -

loss the facility of absorption. | .
A capy' of the 'meu'ghed lelter dated 06.02.2006 is enclosed as

Annexure-6,
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That applicant being highly disappointed submitted one representation on
01.03.2006, addressed to the Respondent No. 2,.in the said representation
appli»cant‘stated that his wife hac been suffering from heart dieses along
with other ailment and high blood pressure meeds constant care of a

cardiologist, which is not available at his present place of posting besides

‘his daughter and son are studying at Roing, therefore he prayed for

review of his transfer posting at Roing, Namsai. Besides, applicant also
stated that his case for absorption is pending before the Hon'ble Tribunal,
He also stated that he is retiring on superannuation with in a very short
period, therefore, in such a siluation if he is transferred [rom the State of
Arunachal l’radesh. to Manipur in that event it will be very difficult for

settlement of his pensionery benefit etc. but to no result.

Copy of the representation dated 01.03.06 is enclosed herewith and

marked as Annexure- 7.

That it is sta tated that the wife of the applicant has been suffering from |

“heart diseases along with éther_aﬂments and high blood pressure and

needs constant care of a cardiologist which is not available at Dumporijo.
As such the applicant has been facing great difficulties in getting proper
medical aids for his ailing wife at Dumporijo.

That your applicant begs to state that Executive Engineer, Dwumporijo

PWD Division, Arunachal Pra,desh vide his letter 'bearing No: DM]/E-

8/2005-06/ (249.54 dated 28.02.06 addressed to the Respondent No. 2

sfated that services of the Divlsioﬁai Accountant are much essential
durmg the financial year ending. Moreover, there is none to look atter the

Accounts work of him. Therefore, it is quite 1mpo<=e1hle to roleaeo the

- applicant without subsh"ute during this ﬁﬂa“zual year endmg as such it is

requested to post a sultable substitute agamst mm so that he can be -

released. Be it stated that the applicant has not yet heen released fmm his
p: esent place of posting till ﬁ]mg of the Original Application and no one

has been posted at his place of posting at PWD Division, Dumporijo.
Copy of the letter da‘ted 28.02.06 is enclosed herewith and marked

i A en s rrares s, ©
as Anncxuic-8.
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That your applicant further begs to say that the impugned'orde.r dated
06.02.06 is a isolated transfer order has been issued just at the moment

when the entire Accounts set up is liable to be handed over by the

respondent No. 2 to the State of Arundcnal Pradesh and thereafter the

State of Arunachal Pradesh after conducting the qualifying test will

abeorb the applicant in the event of his passing the said test and when

such process of handing ov er of Accounts set up and absorption is going

on the respondent No. 2/3 has issued the transfer and posting order to ,

deny the legitimate claim of the applicant for absorption on regular basis

as Divisional Acc-ounlant in the Siale of Arunachal Pradesh, therefore, if

the impugned order of transfer is carried out in that event it will cause )

irreparable loss and injury to the applicant and his hope for abserphon in

the cadre of Divisional nccoumqm shall never be implemented as because
there is no move from the State of Manipur for taking over the Accounts
set 'up from the Accmmfant General.

In the “facts and circumslances slaled above tne applicant has
acqmred a valuable and legal right for absorption in the State of
Arupachal Pradesh, thernfnro the i .mpunned transfer and posting ofder at

this slage is nol maintainable.

-

That your applicant further begs to say that heis an e mﬂloyee of the Govt.

- of Arunachal Pradesh and in anticipation he will be hble to work in the

higher post of Diﬁziéioﬁal Accountant in the State of An_méchai Pradesh he

has applied for appointment to the post of Divisional Accountant on

depuiation basis bui the respondenis has pnked up him for iransfer and
nostmg from the btate of Arunachal Pradesh to the State of Mamnur when
the other dcputatlomsts belongs to the Covt. of Arunachal Pradesh arc
aliowed io coniinue in lhe State of Arunachal Pradesh as such the acuon
of the respondents in transternng the applicant in 'the State of Manipur is
highly arbitrary, unfair and illegal and such action attracts Article 14 of

ihe Constitulion of the India and on (hat ground alone the impugned

” order of transfer and posting is liable to be set as1de and aunshed

<
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That your applicant begs to state that he has no other alternative buat to
approach this Hon'ble Tribunal for setting aside of the impugned order |
dated 06.02.2006 and further praying for a direction upon the respondents

to allow the applicant to continue at his present place of posting till

~ completion of the exercise of taking over the cadre of Divisional

417

5.

- 5.2

Accountante by the Respondent No. 2.

That this application is made honafide and for the cause of Justice.

Grounds for refief(s) with iegal provisions.

For that the isolated impugned transfer and posting order dated 06.02.06
has been issued when the process of absorption of the applicant as regular
Divisional Accountant is under active COﬂbldCIﬁﬁOﬁ in terms of the policy
scheme framed and submitted by the Govt. of Arunachal Pradesh before
the respondent No. 2 and the respondent t No. 2 on principle also agreed

th t}* scheme with certain modification indicated in his letter dated

25.11 D at this critical juncture transfer and posting of the applicant, who

g

deputation within the State of Arunachal Pradesh will suffer irreparable
ioss and injury if the applicant is transferred and posted in the state of

Manipur,

"For that applicant has opted to work on depﬁtation basis since large

number of posts of Divisional Accountants are available within the State
of Arunachal Pradesh and accordingly applicant submitted his application
for appointment on deputation basis to the post of Divisional Accountant

to enable to serve him within the state of Arunachal Pradesh in a higher

post on deputation as such solitary impugned order of transfer issued at

the moment when handing over of the Accountants set up from the
administrative control of respondents No. 2 to the administrative control

of State of Arunachal Pradesh as well as process of absorption is likely fo

take place as such transfer order which is in violation of doctrine of

legitimate expectation is liable to be set aside and quashed.

Ve

Q \-\Qw\?\ fé\/mg\/w,\ omancgun S

gular emplnvee of the State oﬁ Arunachal Pradesh working on



VA

ul
W

5.4

U
Ul

For that the impugned transfer and pusting order is a soﬁtaiy transfer

order issued only respect of the applicant when other deputaﬁom’sts ,

originally belongs to the State of Arunachal Pradesh are allowed to
continue "in  the St&tf; of Arunachal Pradesh as such action of the
respondents in transferring the applicant is an unprecedented order of
transfer and as such the same has been passed in violéﬁon of Article 14

and as such the imPugned order is liablé to be set aside and quashed.

- For that the impugned order dated 06.02.06 has not been passed in public
interest but with a malafide intenton to deny the legitimate claim of

absorption of the é_pplicant to the cadre of Divisional Accountant in the

State of Arunachal Pradesh since the scheme has already been submitted

by the applicant.

For thai the Siaie of Arunachal Pradesh has agree& io lake up the eniire
Divisional Accountant cadres who are ﬁﬁ‘der_ deputatidn under the
administrative control of Respondent No. 2, therefore in such a situation if
the afp}icant is now iransferred from the Sfate of Arunachal Pradesh then

he will lose the benefit of absorption.

For that in the letter dated 25.11.2005, that comments suggestion if any of

the Govt. may be cémml.uﬁcated to the office of the C & AQG, .therefére,. it

appears that C & AC has agreed to hand over the D.A cadre to the state of

AP with certain modification in the scheme initiafly propbsed by the
Govt. of A.P and it is expected that the process of handing over the cadre
of D.As to the state of A.D is likely to be completcd shortly, therefore in
such a position if the applicant is transferred from the State of Arunachal
Pradesh to the State of Manipur in that event applicant will lose the

benefit of absorption.

For that, the wife of the applicant is a scrious heart patient with
hyperiension and needs care of a cardiologisi. The applicant himsel{ is
also a Cardiac patient and has been advised to avoid strenuous Vehicular

journcy and climbing steps or hilly places.

| \\N\f\}\ %\f\'/\?@\f\m/\ %\Q&f{\\c\\
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.. this Hon'ble Tnbunal wh1ch is pending for consideration and he has not -

8.1

8.2

8.3

- 12

For that, thele is no fauhhea for treatment of Heart dlaeabeb of hlb wife

and lumself at Dumporno

: For that his prayer of transfer to Roing/ Namsai 1f granted, will enabie tneﬂ

apphca_nt to save the hfe of his allmo wife.

Details of remedies exhausted.

That the.applicant states that he has no other alternative and other -

efficacious remedy than to file this application. His all efforts and

representations failed to have any consideration.

. h&aﬁem not prevzouslv filed or pendin ng with any othev Couﬁ

'» filed any other apphcahon or writ pet1t10n ‘before any: of the Tnbunal or

’ Couﬁ;

Relief(s) sngght for:

Under the facts and mrc‘umetancee stated above, the apnhcant most .

| humbly prays that the Hon'ble Tnbunal be pleased to grant the following ~‘

reliefs: -

That the Hun ble Tribunal be pleased to set dblde the impugned order
hearmo Tetter No F.O. No. T)A Cell/94 dated 06. 02 2006 (Annexure—6) and
further be pleased dn'ect the respondents to altow the applicant in h;s

prebent place of posting tlll process of abborptwn of cadre of Dl\/lswnal :

Acmunfants is completed.

Costs of the‘avp'h'cation. | ' .

Anv other relief(s) to Whl(‘h the applicant is entlﬂed as the Hon’ble-'

Tnbunal may deem fit and proper.

Interim order praved. for.

_'\\O\I\r{\%\&x@\w& \‘(O\\Ix\r\x&bm |

The apphcmt further declares that he has ﬁled O.A, No. 114/ ”005 before

A



9.1

R

9

)

ii)

12,

' “This application is filed through Advocates.

Date ofIssue E ﬁ’. ’ 2'?0’5 OC.

.‘uunng pendenny of thlb apphmtmn, t;he dpph(.dnt PIdYb for, the folmwmg O

- mtenm rehef -

‘4 L ;

“

That. the I-ion ble Tribunal be pleasea to stay the operanon of the
" mpLg.ned order bearing letter No E O No. DA Cell/94 dated 06. 02 2906
| '(Anncxmc—6) 4t d;sposal of thc 01'15;1331 Apphcahon ' B

. "“\v =

<

' i’m,‘ticﬁ*lafs’:(ff the LP.O.

N l

LP.O.No! 266 3,274

Issuedfrom o . Gg-P-o, éJ\A-((‘

Payableat’ L GAe C‘Wﬂ )
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VERIFICATION

i, Shni Lani‘BhﬁSan Karmakar ‘S/’o late Kshetfg Mohan Karmakar,
aged “about years,v ‘Office of the executive Engineer, Public Works .
Depérhnmt, Dumporijo Division, Dist-Upper Subansiri, Arunachal |
Pradesh do hefeby. venfy that the statements made in Paragraph 1 to 4
and 6 to 12 are true to my knowledge and those made in Parégfaph 5 are

true to my legal advice and [ have not suppressed any material fact.

And Isign thls venﬁcatwn on this the % £ day of Marcn, 2006.

SN L g Uimondon,



Dircctor of Accounts & Treasurics
- . g ' Nahartagun-79] Hoj
No-,..o./}/.ZZﬂ’Z’/.(.?'/‘/"? o

Dated, the.12.7% 7an 2,000

....................

!
TO, :‘
. ¥ i
. ‘ : i
The Accountant General (A&E), !
~Arunachal Pradesl Meghalaya_ elc, - s .
“Shillong - 793 001, ' - ' :
. Sub : Transfer of tlxe'Cndrc_-of Divisional Accounts :

* Officer / Divistonal Accountants 1o the State of

Arunachal Pradesh - regarding,

- combined cadye being controlled by you
M Anunachal Pradesty has deci

ded to take over the above 531 Cadre under
eclor .of Accounts '
mediate effect.

g -~ Persons those who are bonic on rcgular b - ’
“iev < eadre and opt fo conie over fo Arunachal Pradesh siale Cadie, Will be !
a4 tn.cn over on statas auo subjectTo acccpiin"c'?éﬁ!ﬁ'sl&l’e‘Cdvéhﬁﬁéﬁl. '
ot Sl Itls also decided ihat 1enceforth no fresh Divisional Accountant(s) on :
R “deputation will be ‘én!ct_taincd. Cuses of Urose who are presenily o
- depufation and Serving i this state shall be examined al iis énd for
completion of Uie exisiing iénn of

 a—

- their future continuation even after
"+ deputation, o '
! .r“ . -

&

e It is., lhcréfore, xcquéslcd to take necessary action at
" yourlevel 50 that the process of thé transfer of g Codre along wiili (e
- “willing personiial can e coiiij'iléi?diﬁﬁﬁi‘"dialcljif?7'7-'—;"5[ LT

VoG

ST : . -Formal noliication is under. issue and shall be
communicated in due course,

Yours faithfully,

- :\1‘\_ -
(v. ,{,2;3!, 3 ) 9‘06‘) Sy
Dircctor of Accounts & Treasuncs-
& Ex-Officio Dy. Secy. (Finance),.
Govt. of Arunachal Pradesh, :
HAUARLAGUN. . | i

. NN
Gram : ARUNAC éﬁms 3 '

L . - Phono ':f“ml (o;% ,,1
SR o o ' 2nerm e sewhe —
- GOVERNMENT OF ARUNACIAL PRADELSIH | el

- Now, the Govemment: of : :

————

- s
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o \/Awmxw\ﬂ'! e
L. ' ! . -w"‘"—-—’——_—__—‘* '
GOV OF ARUNACHAL PRADIESH : | ' J\
DIRECTORATE OF ACCOUNTS & TREASURIES 4!

NATIARLAGUN: L

NO.DAIRY/1S/99 Dated Nalsulagun the 11t March "02,

o, '
The Accountant General ( A&1Z)
Meghalayw, Arunachat I’u.\d(.slt ete.,
Shillong.
Sub:-  Continuation of scrvicé in respect of the Divisional. Accountan t on deputation.
‘. . . . '
Sir, _ : .
I would like to inform you that the statc cabinet of Arunachal Pradesh has alrcady
taken a decision for taking over of the administrative control of the cadres of
Sr.DAO/DAQIDA of works (lwzsuons belonging to PWD/PHEDAECD/RWD and Power
department of Arunachal Pradesh. In order to ensure smooth transition of the controlling
authority of the suid cadres a scheme has ahicady been formulated " which is being
submiticd to you shortly for obtaining .|ppwv1l of the appropriate .\uthouly for issuince
ol a formal *Notification’.
' . : ) LN
Meanwhile you are m;nului Tor not to make iy lu A recruitment Lo the post of IR
the Divisional Accountangs itpsinst the W ks divisions of the State of Aronachal Prodesh
which is in comtinuation o oue letter Noo DASTRYTUSIYY dated 15711799, lresh
reeruitment of the Divisional Accountants will be made by the state government through
Arunachal Pradesh Public Scrvice: Conumission. - Therefore the, Divisional Accountints
thosc who arc .\ppom(cd l)y you on deputation from the state service of Aranachal
Pradesh may be allowed o continug as Escrgency Divisional Accduntants for the time
being as o working arrangement, ‘But Tor thar. absorption on regulac basis - they will be
given chance Lo qualify themselves in the Divisional Test cxamination which will be
conducted by the state government through the authotized  oflicer of the stare
government aller taking over the administiative control of the cadres.

Yours faithfiilly,

e
(AL Gula)
Conuniszioner (Finance)
Govl, of Acanacled Pradesh
Hananar,
Memo l‘ 0. DAIERYILSIN .m,d Mabasdacon the 11 Mareh'02,
Copy to :-

1). The Chiel Logineer, PWED (GF7., WIZMPNEDAECD/RWD and
Power Departiment <f Asunachal Pradesh for information,

2). - AL Exceutive  Engineers, PWOPHEDAECOMWD &  Power
K departimedtof Avmschial | Pradest Tor Cinformation, They e
u.qm.\nd (m not to selease the I)nvmnn.d Accountants, who e
on deputation lrom the state service of /\,mn.u,h.d Pradesh | on
o \|my wb Hun de: prstasticess 1Crm, untit fuetdaer order fTom this e,

i

. :>Q..

(ALK Guli)
Commssioner, (Finance)
Govt. ol Arunachal Pradesh
Ttnagie
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{Typed copy) : Annexuie-3

OFFICE OF THE ACCOUNTANT GENERAL (A&E)
MEGHALAYA, ARUNACHAL PRADESH & MIZORAM
| SITLLONG- 793001.
Phone: 0364-2223191 (O) Fax: 0364-2223103

E.R. Solomon

Accountant General
: D.O. No. DA Cell/1-8/Court Case/2000-2001/1000
Dated: March 24, 2005
v 28 MAR 2005
Dear :
Otem, .

Please recall our telecon a litfle while ago regarding the Drvisional
Accountants on deputation to my office and presently posted in the State of
Arunachal Pradesh. With referonce to your D.O. fetter No. DA/TRY/27/2602
dated 10.3.2005, I am to inform you thai my Headquariers has confirmed that we
“could '9onsider extension of the deputation of the present 31 Divisional
Accountants presenily on deputation to our department. As you are aware the
Division Bench of the Gauhati High Court, Itanagar Bench had issued an order
~dated 10.2.2005 regarding the 12 Divisional Accountants on deputation who are
io be reverted back to their parent départments in the Government of Arunachal
Pradesh: This order is not being implcmcntcd. presently and the remaining 19 .
Divisional Accountants who have cases pending in-'the Court/CAT may be
immediatelv requested to withdraw all their court cases and once this is done,
their continuity on deputation will he considered. ‘
On the question of absorption of these 31 députat’ionists my HQrs. hés
informed that the modalitics will bc worked out and this may bc conveyed to
~ these deputaiionsiis.
I request for your urgent aclion {0 ensure ihat the pending couri cases of
the 19 Divisional Accoumams on deputanon are w1thdrawn to facilitate their

ccmtmued denutahon/ahmmtmn

Regards

Yours sincerely

\ Sd/-

Degible

C 24.03.05.

Shri Otem Dai,
Financial Commissioner to the Govt. of Arunachal Pradesh.
Itanagar

o
Ay @}&w



N THE CENTRAL ADMINISTRATIVE TRIBUNAL
" GUWAHATIBENCH : GUWAHATI

0.A:NO. 115 OF 2003

- Shn L. Appal St}fann.&«;(:)rs
Versus-

Union of India & Ors

WRI I'n:N { STATEMENT ON BE.HALF OF THE RESPONDENTNO. 11

N

I, Shn- Jayanta Kumar Bhattac}nr\a son of - late - Anil  Kumar
; Bhattndmrya agcd about 47 vears, prescntlv powted as I'm:mw & Auountq Otttur m'
the Directoraté of Accounts, \‘a}mrlagun anJ resnlmg at \‘alnrlagun P.O. t‘é"thml'lgun1

Arunachal Pmdcsh (lo hcreb\r solemnly 'tftmn tmd stntc as follows ;

* .

1. That a _c'opjr of thg,original, applicatidn‘be'ing»No. 115 of 2005 has been served
upon me wherein | have been arrayed as Party Respondent No. 11, T have red, the
- averments m'\dc in the qpphcatton along W 1th 1t» xume\'ure: and nnder\tnotl thc‘

contents thereof

2. That éave and except what is 'é-péc'iﬁcﬁl}y ac;mjttéd in this Writlen Statement

( semd)

and the statements made in the apphcatlon \\tnch are contmn (0 and mconsn«tent with - 7

the records slmll be deetined to have been duned
3. That ttle applicants filed the instant application seeking the relief viz: '

i) 1 That the applicants whe are on deputation entitled te consideration as
" Divisional Accountant working under different Division oilices of the

fit_Execntive Engmeem mthe 'State: of Arunachal Pradesh.




2. - /19 _

i) That before dealing with ihe said relef as prayed for, the deponen .'
~ deals with different paragraphs made in the instant application for -

conveniences of the case 1n hand.

4,  That with regard to _thé‘statements made mpamgmphs 4.1 and 4.3 of 't'he'i :
instant application the deponent. stales that these are matlers of record aud ‘any-
statement made therein which;.am contrary to records shiall'be deemed to have been:

5 . 'Ihat wnh mgard to the statcmems made in pamgmphs 4.4 of the apphcahon

\{ toyy,

the dzponent states that the State of Arunachal Pradesh through its Pnnclpal Secretary.

gFmanm) Government of Arynachal Pradesb{has formulated :scheme\for taking o»er\

|| Tt Administrative control of the cadres of Senior DAO/DAO Gra Gmde-I/DAO Grade-tl
C\E and DA of working. divisions allegmg to PHFJRWD/H’CD/PWD/Power Depanment

e

[ 'fAnmachal Pradesh from the contml of Accmm!nm Geneml (A&E) Meghulaya

Pradesh, ei. stnnmg, The said schete has been seut {0 (e Accounlaul__

Geneyal ( E) Meghalaya, Anmachal Pmd&ch etc Slullong fm talang over of lhe B

. sl o s

B 6 'Ihat with regard to the statemem.jmade,.in.,pgmgm‘ph 4.5 of the application the
" deponent states that the question has been dealt. with in the scheme which is quoted

«.2. The Divisional Accountants ('on'deputdtibuj5Ums?e who Dave completed
I the existing terms of . deputatmn mll be. contmu»d as Emergency Dxx monnl

e et

Accouniant for the time bemg as’ workmg anangement But for their absorpiion as

regular Divisional Accountzmt they-shall have to thf} themselves 1 in thc Divisional

T o e

{est examination wnhm two years fmm lhe date ot mkmp over the cadre from. lhe

LY . LA
AR . . i e e §

et i e w1



e

administrative contm\ of the Aocounlanl General (A&E) Meghalaya, Arunachal

*:(‘ G I R
) P‘rad&i efc. Slnllong° for which they will be ngen three chances 10 thfy in the

U T et 1
tyt AN 131
N quahiy mn the Divisional fest

R {«%ﬁ,%%ongl test examination. 1f amy body fails to
‘i exam;audh,shanbemmiedmthenpamndepanmenlasandwhenthﬁedhmd
e

e —

TR

31 &;}'. | |
‘_‘,g‘;},.*ﬂ.x 'Ihesmdpmgtaphoftheschanthap\nceﬁmncondmonsandthese

,. o A Wmégndmons are required to be fulfilled in ordef to get thz permanem absorption in the
™ 1cadre of Dmsnonal Accountant \m'hng “ndi df,ﬂﬂ dmsxons of the Govermnent
a - of Anmachal Pradesh.
oo . " Copies of the communiction ded 307,200
| A ~ and the scheme are annexed herelo as, Annerxure
i A_gg_d_B_ respectively to this \\’riugq-;smtemgm.
o LT ‘ | TR LRE
} , 7. | That thh regard to the statements made in paragmphs 46 and 4.7, 0fs the
f | apphcauon the deponent states that the Government of Arunachal Pradesh had
eiterated its stand for continuation of Divisional Aco;ouuis on deputation il the
' A at prmvz&mmlsmme o;-x;t;t;l from Accountant General:{A&E)

) | e e
Meghelaya, Aruanchal Pradesh etc. thllong m completed wlnch is evident ;from

Annerxure I of the application dated 12.1 2000. -~ R
g That with regard fo the staiements made 1 paragrﬁphs 4849410411412

and 4,13 of the application the deponent states that these are rmticrs of record and any
statement made therein which area a conirary. to records shall be deemed to have. been

: 1
1]
! |
o M ' '
. e P RS ) LA Lkl ey
| ' A 5

o Rt PO
9. Thal wnh regard to thc statemen\s made pmgmphs 4, 14 4 Hzmd 4 10 of

the deponcnt qtates that before submission of the qchcmcf.fox tnking

the apphcauon




]

e

| .}‘réff"’Anmachal Pradesh keeping in view of the - experience gathexed by the servmg
; !“f“ At L Ltay
deputa ofnlstsandlftheschemexsunplememedandoonholofdeputahomstsmmken-

"'-ilﬂf f‘c&"“""ﬂ p\:‘ TR R T

“over by the State of Arunachal Pradesh, the deputahomsts shall have to qualify
themselves for pennanent absorption indicated above.

:"-.f.-; BEIRk
o ‘;*‘ ,"”U :

" YERIFICATION

1oL, Shr Jayanta Kumar Bhattacham, son of lale Ani] Kumar Bh:xttachmya‘

‘aged about 47 ~years, presently posted as Finance : & .Accounts Officer in the

Directorate of Accounts to lhe Government of Pradesh, Naharlagun, do lLier eby verify

. that the facts states herein above are true. to my. knowledge, information and belief..

~ denved from relevant records Nothing substantial-to. the issue rmsed by way. of Jhe.
present O.A. has been concealed.

------

Vefy at Guwahatl oa this day of 26" September 4005 j

ey
.

DEPONENT

. -enan
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/04068 — 272 - Dated 'St.luly.'ZU .5\.6
| Arnexwre 9
o ot X e avinr)
‘Llie Accountant General (A&E). _ o ‘)\\Q |
Meghalaya, Arunachal Pradesh, etc, |

Shilloug. : '

Subnnsswn of seheme for taking over the administrative contro of the
" eadres of S DAO/DAO Grade -1 DAO, Grade - 1l'and Di\:isi)nnl

Accounlant — thercol. o ' ,

Spee
) t
1

[ am. dirccted to submit herewith the proposed scheme for taking over the

lralwe control of cadre of Divisional Accountants comprising Sr. DAOs / DAOs
ernment of Arunaclml Pradesh presently

E admxms
G:ade -1 & 1land vansnonal Accoumanls by the Gov

\cs\cd under your kind con\ro! ) [

ot 1 am further dnrcclcd to stalc tha( the Stale cabinet had since approved the
)
¢ the ‘cadre and the -Departments of Law & Judicial, Personuel - &

pfOpOSdl to take ove
ate have duly vetted the scheme after thorough cxamination,

Administrative Reforms of the st
[n view of the progress as stated above, | am directed (o reques you' (0 convey

your approval facilitating smooth taking over of the cadre of DAs / DAOs / DAQOs Grade = 1 &

ﬁom )'our kind conlxol
Kindly acknowlcdgc lhc receipt of the scheme cncloscd in quadruplicate’

+
PO T

L
Youwrs fz{iilxl'ully
|
I
- (C.M. M(> i),
'\/Dneclor of/\ccounlq & Trensunics,
Govt. of /\nmmlml Madesh,

Nahatlapun ——1 91110 (A V)

Eaclo :.Aé stated above.

Dated | July'2005.

Memo. NO. DATTRY-27/2000. - N | July'2005.
Copy t0 :- o I
L P.S. 10 Principal’Scc;clary-(lfinance) to the Govt. of Arunachal l;n;ulcshul,wn\; a

for information. _ ‘,
S ','

ary, Law & Judu.ml 1o the Gox& of/\mn.u.h.\l P uula h hn minnn wion

2. The Saucl

plcasc. S e | i
‘ ‘ o

The Sccrcl'lry l’crsonncl & Admunsllahvc Reforms, to th (JO‘YL of/\ /nn‘:\ch.tl

l’mdesh, llanu;,ur for information pleas-. i

t
1

[
-C.M Munmnuw ).
Directorof Acchunta & Treanuries.
Gowvt, of /‘\mnn(hu\ Peadenh,

N'\h.\lh\wn o 79\ i \() {J\ 1y

@g}( ("';L/; ‘, S

i’ v, : " .';-"
1 ) .
t

| %



7 ' . o : ; ‘ :

) ‘/\/' The Scheme for taling over of the Administeative Control of the

, St. DAO/DAQ Grade-I/DAQ Grade-1l and DA of W

i . PHE/RWDAFCD/PWD/Power Department of Avun
the Acwunl:mt Generad ( A&L), Mecepghalaya, Arun

Cadres of
orking Divisions belonging (o~
achal Pradesh from the control of
achal Pradesh, cte. Shillong!

~The posts of Divisional Accountants were created by the State Government in the-
Public Works Department / Rural Works: Department /7 Public Health

Department /Irrigation & Flood Control & Power Department. but the adminisu

i-e. appointment, transfer, posting & disciplinary control, ctc. vested with the Accountand
Genceral (A&E), Meghalaya, Arunachal Pradesh elc. Shillong. The Divisional Accountants
comes under the immediate control of the Executive Engineer of the Divisions. ‘They assist

the .Executive Engincers while tendering accounts to the Accountant General (A&L);

Meghalaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and othier service -

condition are at present governed by the Central Government rules in force, but they are paid
+ fromithe state Government's exchequer. The question of taking vver the cadies of tlic,
* Divisional Accountants [réini the administrative control of the Accountant General ( A&L),
S Meghalaya, Arunachal Pradesh etc. Shillong had been under active consideration o"f the stale
~.,.* Goverment for.quite sometimes past in order to have proper control over expenditure and
-, other. accounts matters of the works Divisions, since il has become essential foi'- the state *
- .77 Gaveriunent to have belter control on the héavy expenditure incurred in various engineering
v+ divisions of the state. Now, the Government of Arunachal Pradesh has decided in ‘pmsunn'cc
., of cabinet decision of the State for taking over of the administrative control of the cadies of

Sr. DAO/DAO/DA from the Accountant General ( A& E), Meghalaya, Arunachal 'tadesh,
: Shillong. L L ,

Eogincering
ative control

' AU ' ';* K . ) -
“gw;ﬁ_%gf:?,--'l'o take over thie. cadre of Sr. Divisional . Accounts ~O(Iig:cis/Dwnslonal! Accounts
Oflicers/Divisional Accountants from the administrative contiol of the Accountant General

e (A&E), Meghalaya, Arunachal Pradesh, elc., Shillong, shall be subjéect to the follo\;Ning (ctins
" and conditions. |

SRS PR Absorptivn of DA/DAQ and Sr. DAO { Regular) borne on the cadie of .
ok the A.G to State Cadre. : : I
e ' ' . AE ' L .
‘ N Sr. Divisiomal Accounits Officers / Divisional Accounts Officers / Divisional

Accountants ( Regular ) borne on the cadre of the Accountant Gcncml_\\-lgu
are presently - working in the State of Arunachil Pradesh may opt {u serve in
the Stale cadre on status.-quo.. . Fhe willing Sr. Divisional ]/\c,cq\u.\lis‘
Officers/Divisional Accounts Officers. /Divisional Accountants ( [Regular.)
C working il the State may"submiHl‘lcirfoplions {o the Seoo'etm')" ,"‘.f.-”-‘f’/
| ’ Goverrunent of Arunachal- Prodeshy, Depm“m}.ma\.L"jdqf
Finance, ' Arunachal ' Pradesty - Ttanagoes  tiough withe
conéérncd Exccutive Engincers within'2 (Two ) months from the date ol
issuc of the *Notification’ u:_xd'cr'i;’u;igiiali@nl to their parent department.

I [ LIS
'

1.2 The Sr. Divisional Accouats Officers / Divisional Accounts ()l!lgffls
/Divisional  Accountants (- Regular ) who do not opt for state service
condition, but willing to continue in the posli:shall be allowed to scrve On
standard terms and conditions of deputation duly approved by the Slate
Government for period up to 3 ( Thice ) years which may be extended up to 2
(Two) years in the interest of Public Service. They shall be lf:VCll\‘Ll (8 ‘lll‘t.:ll‘
parent Depattment imsediately  on expiry of their respeelive _dvpul.\-l\(m
period. ' |

o : ision: ; Mlicers Jivisional
1.3 : The Sr. Divisional-Accounts OfﬁCCIS’DI\:ISIm}.\l Accounts Lllnu:xl:,‘/' visional
| Accountants ( Regu'ar ) wio opl lo serve in Arunachal l‘r:ulos\) shull Continle
(o be governed b); the Central Rules fot pension and other retirement 'lul-n"(‘m:. |
as applicable from time to ime. o |

1.4 The inter-ses-seniority of the Sr. Divisional Accounts Officers / l)l\"rfzf!‘)}.(}’!';l':‘

. Accounts Qfficers/Divisional.accountants ( Regular )' w_hu opt foi .l!\(. wl\h. :
Service shatl-be fixed inthe state cadre basing on their inler-se- SCHIONIN as

. . et
" >/ Sr. Divisional Accounts Ofﬁcclsll)ivis’i;)nul“‘%ccmmls Officers (m‘nl«:-l i .
‘A( Di.\'if"‘nal"/\cc'oun'.s- Ofﬁcci’_'G‘mdc-‘!"l/l)ivision;nl Accountants on tlic datg-o

F\% d witeg overof theeadic.. o0 T : o ;



‘gr. Divisional Accounts O[ﬁcctsIDivisiouﬂ

I/Divisional Accounts

1.5 4 o

A) :Di'visional Accountant
-B) Divisional Accounts Officer (Grade-1)
;.,C) . Divisional Accounts Officer (Grade-1)
. I?) : !D.i,'visional Accounts Officer (Sr. Grade)

The. cadre of Sr. Di\iisiona\ Accoul
& 1 Divisional Accounts W
.basis . shall be allowed to

" allowances

1.6,'._ The Accountant General (A&E), Mcghala
b shall obtain the option

- serving n the state of Arunacha
by the state Goverunent through the E
furnish. on¢ copy of cach option exercis
Omcers/l')ivis'\onal Accounts Officers Grad
Grade-1l/ Divisional Accountants to !

Pradesh. Department of Finance, onr

countants on e yutation

l)ivision:\l Ac

S

»radesh ot depuy

Divisional Acco

na\ﬂccounlams ( on dep
: will"be ¢

untant on deput

The Divisio
isting - tcrm of deputation W
Accountant for the time being as W
as regular Divis'\ona\'/\cco\'.'{‘.l;mf the
Divisional test cxamination within two
cadie from the administrative conlio
Mcghalayd, Arunacha\ Pradesh, €€ Shi
1 three chances 10 qualify in the Divi
qualify in, the Divisional \¢
department 5 and when qud

2.2

o

-4
~
-

P

ative Control

3. Administy
The udm'm'\s(r:\\'\\'c‘con’.m\ of Sr.
Accouits O(ﬁccrs/Divis%o:m\
Government of Arui

Accountd

Dupurtmenl,‘ :
(o the Governt!

excrcised by the Secretaryy.

Department of Finance-

Rccru'mucn,\', _
Jernment through Arun

‘Ihe state B0
Wihe vacancic

shall fithup @
5. M’cll‘u'nl of i{ccrui‘lm'cvqf._
The Arunachal Pmd_csﬂh,‘\_?vu.\),\'\g Serv
{ Accountah
following SOUILCS hrough wrlen,
the Initial jLecruiment Examinatio!

Lo Giade-11/Divisional Accountants (R
i i [ : ¢ : o\ ‘t .
drawing the {ollowing scale of pay as per central pay pm(c“&‘ cpular) afe

in vthe _exisling scales of pay even afler taking

in triplicate in the prescribed form as ani
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Ape Limit for " Direct Recruitiment™:

Candidate should not be less than 18 ycars and more than 28 ycas of age,.
provided that the initial age limit may be relaxed up to 33 (thirty three) )'c:.us
incase of ADPST candidates in accordance with the order of the state
goverminent from time 1o time. - In case of cxisting / waorking Divisional
Accountants, upper age limitis relaxable upto 52 years. E C
5.3 Education Qualification: . %

Minimum Educational qualifications for direct. recruit shall be a University. .

‘Degree / graduate with any one of the subjects namely Mathcmalics.;S\ulis\ics.

Commerce, Economics, from a recognized University. : l,
|

Note:- Age Limit and Education as prcscr.ibc‘d.ut serial 5.2 & 5.3 abo‘vc shall 2

not be applicable in case of cligible departmental candidate(s). ‘ t
, , K
54 Appuinting Authority:-
The Sccretary to the Government of Arunachal Pradesh Department of
Finance shall be the appointing authority subject to the approval of the
o4 Government. ) -
Probation and Traininge- ... . o P
A T Candidates recruited through the Initial Recruitment Examination 'will.be on
SIETE probation for a period of 2 ( ‘Two) years: before their absorption in the cadie of
SER - ' Divisional Accountant. During this period he/she shall be given taining for a
e .~ period of 6 six ) months in the Administrative, Training listitute and therealiet
A (i intensive practical training in ail aspects of public works accounts for a further -
SRULARA period of 6 ( Six ) mouths. o |‘ ‘
ol :,,‘.l B . ) . ’
3" After this training , the candidates are required to pass the ang;wnal test,
‘. which will be conducied by Dircctor of Accounts and 'l’rcusuricﬁ. Till such

time as the trainees, they are posled as Divisional Accountant on’ probiition.
Afler passing the Divisional Test Examination supernumciary po ts equiil 10

" the number of such trainees will be deemed to be created for their absorption
on completion of probation period. ‘ o

Transfer & l'osgiug:--

" Accountants / Divisional Accounts Officers at¢ o sCve
Arunachal, Pradesh. and are liable for  tansler to the

rs /1 ircctor of Accounts & 'l‘lcéi\S'.ll'iL_‘S'\sa"zl\‘leL‘,m\

]
{
1
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7. Transfer.of record:- - i . L .
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OFFICE OF THE ACCOUNTANT GENERAL (A& E) MEGHALAYAETC, '
SHILLONG :: 793001. »

. E.O.No. DA Celli 94  Dated :- 6.2.20006,

Shri Lani Bhusan Karmalkar, Divisional Accountant ‘on deputation in the oflice of -
the Executive Engineer, Dumporijo PWD, Arunahcal Pradesh is hereby transferred and

posted to the office of the Executive Engineer, Water 3upplv & Maintenance Dlvmon

PHE, Imphal v WIW

Authortity:= AG’s order dated 6 2 ”006 at page 22N in the filc no. DA

Cel/PC/LKB/
. sd- -
Dy. Accountant General (Admn)
4 ,
Memo No. DA Cell/PC/LKB’ 1747 - 1754 | Dated:-6.2.2006

Copy forwarded to for information and necessary action Lo - o RO
1. The Chief Engineer, PWD. Gowt. of Arunachal Pradesh, I.tanagar.»

2. The Sr.Dy.Accoutnant General (A&E) .Manipur, Imphal.
3

. The Director of Accounts & Treasurics, Govt. of Arunachal Pradesh.
i . Naharlagun Arunachal Pradesh'
The Executwe Engmecr Dumpomo P W D Dumpomo - 791122 Amnacha]
Pradesh. He is requested to release Shri L.B. }\armakr Divisional Accountant on
deputatlon by 11 February 2006 positivelv" withithe direction to join in the new
lace of posting., The date of his release fmm the division may be intimated
legraphlcally

The Exccutive Engmccr “ ater Supph & Maintcnance Division, PHE, lmplml
He is requested to intimate the date of j |ommg of Shri L.B. }\all\amal\m

Shri Lani Bhusan Karmakar, D.A. on deputation O/o the Executive Engmcei
Dumporijo P.W.D. Dumporijo- 791122, Amnacha] Pradesh.
P.C. of Shri Karmakar. . ' : R

i

E.O. file. | : | ' | \‘_&4\@ .

-+ 8r,Accounts Officer,

. Ve DAcell

T : e ey
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7 NoLBK/PF-1/DMJ/2000-06/ 0 — 2| B o o

Datod (&) \_0"), . 7)\(‘\0 ¢
/ The Accountant General (AG'E)

Meghalaya, Arunachal etc,
Shillong — 793001

Sub:

Proqer for reviewld_{ ‘ppéting plo'ce‘on nge point of hﬁliu_gni(dridn ground.

Ref: Your order No. DA/ Ce‘ll/ PC/LKB/1747-1754 d1.06,/02,/2006. - :
Sir, ' A |

With due.respect and profound veneration | l)ég to inform with heavy héart that | have

begn transferred and pdsled to the establishment of Executive Engtl‘rhteer. Waler Supplq & Maintenance
Division, PHE Dlvislon, Imp}qu. '

~ That Str, my wile has been sullering from licart dieses along with other aliment and higl
blood pressure needs constant care of a Cardiologist, which is not available at Dumporijo. Besides, my
daughter and son are studying at Roing. There academy session are in full swing as such if my translerred
considered at Imphal their carrier will be nipped in the bud which may be my mental agony. Further it is
my beyond capacity to bring the whole family members to new posting place that is Imphal on the ground
as stated above as the condition of my wife being worsening and she bad to frequent medical check up with 7
a Cardiologist. Due to e

>ndless anxieties over these years and transfer / posting bolt me from the blue in this
regard. : ’

That Sir, I have submitted szvera! representations in your good offices 15 consider my
transfer at Roing-and Namsal under the jurisdiction of AP PWD instead of Imphal. In this connection ey
of my represcztetion deated 18/06,/1090, 0,/00,/200C, 2-1./°00,7900 cnd 00,00, 20000 zencton !
herewith for ready refererice pléease. ' ‘ ' '

That Sir, it is ﬁeed'!~es; to ni'enﬁd; here that l:ontbr.o_bl‘g tribunal was seized that tlgo'ap.j')']lconl
should not be disturbed from the present piace of ‘posting and’ status quo shall be mainfained tll.
consideration of there case by the learned trik. 1al. However ¢opy of the honorable tribunal order dated
‘24/05/9005!3 eﬁclos_ed berewith for perusal plcoso on the other hand | am o(icn(]ih(j the age of:

superannuating retirement with in a veny short period. If my transfer considered further correspondences
will be delayed for getting pensioneny benelitetcete... ~ : e

, R I TETI

. . T T SR , Ly
Under the clrcumstances as stated above | do fervently request your good self to revicess ny

transfer posting at Roing, Namsai ¢~ i+ for wellare of the whole members ol family for this act ol

kindness [ shall ever remain grateful to you and obliged.

. .
Y

Enclose: As stated above.

3 : . ;"-’.' i
: Yours (ni(]){nn\j ﬂ‘(( o
@owalls, e
(LBKARMAKAR) * -
Divisional Accountant = ¢

D\\mporljo PWD Division:. .. T

Dumporijo. it ey

1) The Chiel Englno’cr. Fasteorn 7,.0:»(.-. AP[’\VI),“GHOGO! for favour of Infonmation plvn.'.u.

Q) The Sr. Dq.'Accou ntant Ceneral (AGL), Mo;ﬁpur lm))]m] for favour of Inlormation ,3]0}\.&&

3) The Director of Accounts & Tresuries, govt of Arunachal Pradesh, Naharlagun, Al for lavourol
information ))lcosé'. L s I '

te

i

‘
sl

4) The Executive 'Exigince'r, Dumporijd_-[’\\'fD Div,isi;on.'.pu113))ox1ijo for inlormation pleasc.”, B T
5) The Exccutive cnginccr, Water Suppl\j G"-T‘_'iainlc’uoncq Div‘ision,m"ﬂl]mp]ml. L JERN
. s R 3
) : . o ) “C L e

.t e - . /,. . te -
| ) | T LBRARMAKAR. Y
A\ N \/b( \Qﬁ . R Divisional /\ccc)\n\ld.l‘l(*:'- Sy
\%( @\, } ,\l ¢ E s Dum))orljol'\?’\’l) Di_\_'is!rp_i; ol

. 'Dum_poriju.




S (JOVI RNMI NT OF ARUN,\( Ilz\l PR/\I)I SH ' SR AR
OITICL OF THE EXLCU FIVE 1NN R UMPOR] 10 APPW L DIV IKl()w
DUNMP )RU() 71 |2'7

‘1N0:DMJ/E.-8/‘2Q' 506/ g 7 Y. Se, Dated l)ump(;rij()‘ February 28, 2()(}().

To, :
’ \ The Acwunlanl General: (/ld 1')
Meghalaya, Arunachal eic.,
_S_lulloqg -1
Sub ;. Mardinﬁ relcase of Sri 1..B.Karmakar, DA
Ref :  Your Order Memo No. DA CelllPCILKI/1747-1754 dv. 06/02/2006.
Sir, |

' Wilh’ rcference 1o above, it is to mention that th services of l)mxmu.tl

Accountant are most csscnual durm;, the lm.m(.m! yvar ending.. Morcover lhuc is no body in

this division to look dl(cr his work. Therefore it is quite lmposslbh. o ILIL.uc of Sri -

L.B.Karmakar, DA wnlhoul subsmulc durmb this fin

lo post a suitable substitute agams( him. So that he can l)c released.

- This is for favour of your Kind considcration please.

R

- ‘ o Yours faithfully

Lxcegntve Engineer
l)umpml]n PWD l)n'mnn

2umporiio,

DY
ot

No:DMJ/E-8/2005.06/
Copy to:

10,0, ce N N,
l"""d PP M ‘;\)i.pl LRSI P TN

l) The Chicfl Engincer, & astern Zone. r\l’l’WD )
" pleasc,

-2) The Sr. Dy Accoun&al General (A &L, Manipur, Imphal for information
plcasc.

3) “The Dircctor of Accoun's & lru\mus (J()\’l of Al

- - information please. : S B

4) The I Xeeutive Engincer, W(ner Suppl) & M.nnl l.v)ivisvi(‘m. P, mphat

for inTormation please. R

5) Sril..B.Karmakar, DA lor informintion, : -,

.mugnr for inl'()rnullinn
Naharlagun for

S
el .

E xeeutive I: ngmur

-Dumpuruo PWD l)msmn %A/‘ﬂ

l)umpmgn

PN

B AN

ancial year ending as such it l'\ r«.quulul. -

. Ty
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IN THE CENTRAL AJ)tiL\"‘T‘iATL\E TRIBUNAL
GUWAHATI BENCH: GUWAHATI

0. A, \g ? (7 12006

7

'S l'l-Yi L« Qi Mmkmw L(;MW""W{ .

-"3—

Uncogn Qg g—;qc[ﬁ.w X,QX/?«%S

-

..Respondent(s)

3

,mmw all men by these Qlé“ 15 u 1 the above named Applicant do perﬂin appoint,
3

nominate and constifute Sri \im handa, Sri G . N C/wm»’o\&@ﬂy
sri 8. Nafh S C/\wu gwuxv . Advocate(s) and such

of below menfioned Advo Ai@{g} as shall accept this V AKALATNAMA 10 be myiour

&

and lawiul Advocate(s) } to appear and act for meus in the above noted case and for
DUrposs 1o do all acts whatsoever in that connection including depositing of drawing
ioney, idinc_: in or taking out papets, deeds of composition etc. for me/us andd on myrour
yehalf and I'We agree to ratifv and confirm all such acts o be mins/our for all intends

Ine oﬂuﬂ"lvmﬁﬂf of the 5"“9.1".!&!.{ fee in full. no Advocate(s) ¢hall he

iwaize WA Al RS L

l

znzi MINNSES

L3 §2% FAIE JINITIWS

h(}ilﬂ‘d 1O appear ant

[$3
(92

ror act.on my:our behalll

!

In wiiness whcgsn;, I"We hercunio sei 1m“nw" hand on (his Z’O w,n nf M NLZA
2006
2eceived from i E; ecutant, Mr. And avcepzeﬂ

ﬁ
»
mucr-ﬂ and ace epte

t‘b

Ardniw A i Lda% Al

Qcp/ lk(‘\!{\("x?ﬁ' gmﬁ lead meiug 1 m Q

\\Q‘-\[\f\?\ ‘%\/\\\g}\(\o\r\/\ ,\K&QQW\(\\\C.QV\
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IN THE MATTER OF

0.A. No. 79/2006
SHRI LANI BHUSAN KARMAKAR
APPLICANTS
VERSUS
THE UNION OF INDIA & OTHERS.

RESPONDENTS
AND

IN THE MATTER OF:

=L
D

Written statement submitted by Respondent Nos.1to 3.

WRITTEN STATEMENTS

The humble Respondents submit their Written Statement as

follows:- _ ‘

1. That with reference to statements made in paragraphs 1 to 4.1 of the Original

-

Application, the Respondents humbly submits that he has no comments to offer. -~

-
.2 That with reference to statement made in paragraphs 4.2 4.3 and 4.4 in the

Original Application, the Respondents humbly submit that the Applicant is a

regular employee of the Government of Arunachal Pradesh Since there were

vacancies in the cadre of Divisional Accountants administered by Respondent -

No.2 and since direct recruitment ( as provided for in the Recruitment Rules 1988

for Divisional Accountants) through the Staff Selection Commission to fill up the

vacancies would take time, Respondent No.2 from time to time ‘called for

‘applications from the experienced staff of Public Works Department,

P.H.E.,R.W.D..,I&FC, Electricity Divisions serving under the state governments

of Tripura, Arunachal Pradesh,Manipur who were willing to serve as Divisional

Accountants on deputation basis in the states of Manipur, Tripura and Arunachal

.

M-U- Ahes (G Sc

“/s/ok



J}"'
X

\

Pradesh.. Accordingly the applicant (amongst others) had been selected and

~posted as Divisional Accountant on deputation basis under the administrative

control of this office. The letter of Respondent No.2 appointing the Applicant as
Divisional Accountants on deputation categorically stated that the period of
deputation was initially for one year and that the"Applicant was liable to work as
a Divisional Accountant on deputation basis in any of the three states of

Manipur,Tripura and Arunachal Pradesh. The said letter also stated that the

. period of deputation could be extended for a maximum of upto three years and in

no case it will be extended beyond three years.
Recruitment Rules 1988 (Appendix -I)
Appointment letter dated 10.3.1999 (Appendix -II)

That with reference to the statement made in the paragraphs 4.5 and 4.6.0f the
Application, the Respondents humbly submit that on completion of the
Applicants deputation period, the repatriation order to his parent department was
issued to the Applicant. However, the Applicant instead of reporting back to his
parent department moved the court against the repatriation orders of this office.
The Hon’ble Itanagar Bench of Guwahati High Court in its order dated 1.2.2005
disposed off the case as Hon’ble court did not find any merit in the petition. In
light of the Hon’ble Court’s order dated 1.2.2005, repatriation orders were again
issued to the Applicant. The Applicant then approached to the Hon’ble Central
Administrative Tribunal vide O.A. No.114/2005 for permanent absorption to the
cadre of Divisional Accountants under the administrative control of the
Respondent No.2. Inspite of repatriation order the Applicant is continuing in the
deputation post. The Government of Arunachal Pradesh in January 2000 had vide
its letter No.DA/TRY/15/99 dated 12.1.2000 informed the Respondent No.2 that
take over the Divisional Accountants cadre in Arunachal Pradesh by the State
Government from Respondent No.2 was under active consideration. Thereafter,
the State Government did not initiate any further move to take over the cadre of
Divisional Accountants in the State of Arunachal Pradesh. Further, the Itanagar
Bench of the Guwahati High Court in its order dated 1.2.2005 disposing off Writ
Petition (¢ ) No.172 (AP) of 2602 observed that Mr. B.L.Singh, Learned Senior



- Advocate on behalf of the State of Arunachal Pradesh, has submitted that the
State of Arunachal Pradesh has not yet taken any decision to take over the
Divisional Accountants cadre from the administrative control of the Accountant
General (A&E) Meghalaya,etc., Shillong. 4

Letter No.DA/TRY/15/99 dated 12.1.2000- (Appendix — III)

That with reference to the statement made in paragraphs 4.7, the Respondents
admit that the Financial Commissioner,Govt. of Arunahcal Pradesh was informed
vide D.O.. letter No.DA Cell/1-8/Court Case/2000-2001/1909 dated 28.3.2005
that the question of absorption of the Divisional Accountnts on deputation was
under consideration by the -office of the Comptroller and Auditor General of
India. Subsequent to this in reply to letter No. DA/TRY/Part/15/99 dated
12.4.2005 from the Direétor of Accounts & Treasuries, Govt. of Arunachal
Pradesh , Respondent No. 2 reaffirmed vide lettér No. DA Cell/1-8/Court
Case/2000-2001/147 dated 24.5.2005 the decision to repatriate 12 Divisional
Accountants on deputation in light of the Hon’ble Guwahati High Court, Itanagar
Bench judgement dated 1.2.2005 and repatriation orders weée being issued
shortly and further,. that the Standing Counsels had been requested to take
necessary steps to transfer the remaining similar pending cases before the
“Hon’ble Guwahati High Court to the Itanagar Bench of Guwahati High Court for
speedy disposal of the cases. ’ |

Subsequent to the above, the Comptr.olle'r & Auditor General of India
(Respondent No.1) had confirmed vide letter D.O. No0.425 N.G.E. (App)/10-
2005 dated 6.7.2005 that the question of absorbing the Divigional Accountants
in the Divisional Accountants cadre had been examined, but it was not found
possible as the Recruitment Rules of Divisional Accountant do not provide for
such absorption. .

'D.O. letter No.DA Cell/1-8/Court Case/2000;2001/ 1909 dated 28.3.2005

(Appendix IV)

Letter No. DA  Cell/1-8/Court  Case/2000-2001/147  dated

24.5.2005(Appendix- V) '




— 3\~

4

Letter No. DA/TRY/Part/15/99 dated 12.4.2005 -(Appendix —VI)
- D.0. No.425 N.G.E. (App)/10-2005 dated 6.7.2005 (Appendix — VII)

That with reference to the statements made in paragraph 4.8 and 4.9 of the
Application, the Respondents humbly submit that as stated in praragraph 3, in
January 2000 the Government of Arunachal Pradesh Submitted a proposal to
transfer the cadre of Divisional Accountant to the control of the Director of
Accounts & Treasuries, Govt. of Arunachal Pradesh. It was also stated that the
formal notification in this regard would be communicated by the State
Government in due course.- However, no such notification was issued by the
Government of Arunachal Pradesh It may be pointed out here that State Gowt.
cannot unilaterally take over the cadre of Divisional Accountants which is under
the cadre control of any state' Accountant General without the prior consent and
approval of the Comptroller and Auditor General of India. Only after the State
Government accepts all the terms and conditions laid down by the Comptroller
and Auditor General of India for-such transfer and with the approval of the
Comptroller and Audxtor General of India can the administrative control of the
cadre of Divisional Accountants be taken over by a State Government .

Again, in the month of July 2005 the Government. of Arunachal
Pradesh forwarded a scheme for taking over the cadre of Divisional Accountants
from the administrative control of Respondent No.2. The said scheme was

forwarded to the Comptroller and Auditor General of India for a decision. The

Comptroller and Auditor General of India in turn prepared a modified scheme’

based on the State Government’s proposal . The modified scheme as prepared
by the Comptroller and Auditor General of India was forwarded to the State
Government under letter No. DA Cell /1-1/2000-2001/1509 dated 25.11.2005 for
acceptance/comments. The State Government was reminded vide letter DA Cell
/1-1/2000-2001/28 dated 28.4.2006 for its response to the scheme to which till
date, a reply is awaited. It is again humbly submitted that the post of Divisional
Accountant to which the Applicant was appointed on deputation basis is a Central
Civil post under the Union of India. The handing over of the Divisional

Accountants cadré from the administrative control of the Accountant General

&
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cannot take place without consent of the Comptroller and Auditor General of
India. ‘
. Copy of C&AG’s Draft Scheme vide letter No. DA Cell/1/1/2000-

2001/1509 dated 25.11.2005 (Appendix —VIII) ,

No. DA Cell/1/1/2000-2001/28 dated 28.4.2006 (Appendix — IX)

Copy of the draft scheme of Govt. of AP vide DA/Try-27/2000/1060-63

dated 31.7.2005 (Appendix-X) )

That with reference to the Statement made in paragraph 4.10 of the Application,
the Respondents humbly submit that the Divisional Accountants cadre in the
three states of | Am1'1acilél Pradesh; Manipur and Tripura is under the
administrative control of the Responden:[ No. 2 and the Divisional Accountants
are liable to be transferred and posted in any of the three states. The Applicant
fully aware of the terms and conditions of his deputation as detailed in his
appointment order and that he was liable to be transferred to any place of within
the States of Arunachal Pradesh, Manipur and Tripura applied for the post of
Divisional Accountant on de’putation entirely on his own volition. It is
categorically denied that the Applicant’s transfer to Manipur will entail the
Applicant’s loss of the'\chance of absorption in the cadre which may be afforded
to similarly placed persons as the Applicant, should the cadre cf Divisional
Accountants in Arunachal Pradesh be taken over by the State Government.

That with reference to the Statement made in paragraph 4.11 and 4.12 of
the  Application, the Respondents thb]y submit that the Applicant was
transferred in the public interest to the O/o the Executive Engineer, Water Supply
& Maintenance Division, PHE Imphal vide this oﬁice E.O. No. DA Cell/94 dated
6 2.2006 since the Applicant' was posted in Dumporijo, Arunachal Pradesh
continously since his joining as a Divisional Accountant on deputation on March

1999. The Applicants representation against his transfer dated 1.3.2006 was

considered but not | agreed to. The posting of the Applicant . to Imphal will .

‘ not have any. adverse effect on the settlement of his pensionery benefits etc. as

the Applicant will continue to be under the administrative control of Respondent
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No2. Further, it is submitted that better medical facilities are available at Imphal
than at Dumporijo, Arunachal Pradesh.
N E.O. No. DA Cell/94 dated 6 2.2006 (Appendix —XT)

8. That with reference to the Statement made in paragraph 4.13  of
the Application, the Respondents humbly submit that the request of the
Executive Engineer, PWD,Dumporijo, Arunachal Pradesh for posting of a
substitute against the Applicant was considered and a substitute was
posted to the Divisidn vide this office E.O. Order No. DA Cell/103 dated
23.2.2006 Futher, the financial year 2005-2006 has since ended and there
should be no problem in the Executive Engineer releasing the Applicant to
enable him to join at Imphal

E.O. No. DA Cell/103 dated 23 2.2006 (Appendix — XII)

9. That with reference to the Statement made in paragraph 4.14 of
the Application, the Respondents categorically deny that the Applicant
was transferred with a view to deny him any claim he may have, if and
when, the administrative control of the Divisional Accountants in
Arunachal Pradesh is transferred from the Comptroller and Auditor
General of India to the State Government. It is also denied that the
Applicant’s transfer to Imphal will cause any irreparable loss or injury or
adversely affect his hope for absorption in the cadre of Divisional
Accountants. It is submitted that the issue of handing over control of the
cadre in Arunachal Pradesh to the State Government is at a preliminary
stage and as of now, no time line has been fixed for this purf)ose. It is
also submitted that the scheme of takeover of the cadre of Divisionél
Accountants by the Government of Arunachal Pradesh as prepared by the
Comptroller and Auditor General of India envisages that all Divisional
Accountants including deputationists posted in the states of Manipur,
Tripura and Arunachal Pradesh will be given equal chance for absorption
under the Government of Arunachal Pradesh subject to such terms and

!
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11.
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conditions as laid down in the scheme. The Applicants contention;

therefore, that he will be placed at a disadvantageous position if he ‘

moves to Imphal is entirely groundless.

~ That with reference to the Statement made in paragraph 4.15 c;f the

Application, the Respondents humbly submit that the Applicant had
joined in the deputation post being fully aware that he was liable to be
transferred to any place in Arunachal Padesh, Manipur and Mizoram.™ -~

The Applicant’s transfer from'Arunachal Pradesh to Manipur is not an

.exception as sought to be made out by him. Inter-state posting and transfer

of Divisional Accountants in the public interest are routinely made by

Respondent No.2 and this was one such case.

/
That with reference to the Statement made in paragraph 4.16 of the’

Application, the Respondents humbly submit that the Applicant is a
regular employee of Government of Arunachal Pradesh and holding av
lien in the Government of Arunachal Pradesh. It is ﬁthher-submitted that
the Applicants place of posting has no relation or bearing on the taking
over the Divisional Accountants cadre by the Government of Arunachal
Pradesh ( if and when it takes place), nor will the Applicant at such time
stand to lose out in any way if he is posted in Manipur. It is humbly stated
that the Applicant has sought to mislead thé Hon’ble Tribunal by filing the
Application on specious grounds over What is a routine transfer order

issued in the public interest. If the Applicant is allowed to disregard his

transfer to Imphal, this will create a precedent and pose serious problem'

for Respondent No. 2 to effectively administer the cadre of Divisional
Accountants in the states of Manipur, Tripura and Arunachal Pradesh.. ™

That with reference to the Statement made in paragraph 4.17 of the
Application, the Respondent No.2 humbly submits that he has no

comments to offer.

F g

Grounds for relief(s) with legal provisions.
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14.

15.

16.

17.

18.
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That with reference to the statement made in the paragraph 5.1 of the
Application, the Respondent No.2 humbly submits that the Applicants
transfer to Imphal will not adversely affect his chance of absorption in the
cadre of Divisional Accountant as and when the cadre of Divisional
Accountants is handed over to the Government of Arunachal Pradesh.

That with reference to the statement made in the paragraph 5.2 }of the
Application, the Respondents humbly submit that the appointment letter
appointing the Applicant as Divisional Accountant on deputation ciearly
stated that he was liable to serve in ény place in Arunachal Pradesh
Manipur and Tripura.. |

That with reference to the statement made in the paragraph 5.3 and 5.4 of
the Application, the Respondents humbiy submit that the transfer of the
Applicant to Imphal was made in the public interest and not with any
malafide intent ,

That with reference to the statement made in the paragraph 5.5 and 5.6 of

the Application, the Réspondents humbly submits that the Applicant’s

.chance of absorption' in the cadre will not be adversely affected i m the

event that the cadre of Divisional Accountants in _Arunachal Pradesh is
handed over to the State Government.

That with reference to the statement made in the paragraph 5.7,5.8 and
59 of the Application, the Respondents humbly submit that better
medical facilities are available at Imphal than at Dumporijo in Arunachal
Pradesh.. |

That with reference to the sfatement made in the paragraphs 6,7,8 and 9 of
the Application, the Respondents humbly submit that they have no

comments to offer.
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In view of the facts and -circumstances stated above, the Respondents most
‘respectfully and humbly pray that the present Application as filed be dismissed
with costs in favour of the Respondents, the interim order dated 31.3.2006 granted
in this case be vacated and the order dated 6.2.2006 be allowed to be

implemented.

I, Shr1 A K Das, Dy. Accountant General (Admn) Office of the
Accountant General (A&E) Meghalaya, Arunachal Pradesh and Mizoram,
Shillong do hereby solemnly declare that the Statements made above in the
~ Written Statement are true to the best of my knowledge, belief and information

and I sign the verification on the 3™ May, 2006 at Shillong.

. i) Iw@'u ‘I E‘NTTHH)

E oty Asinndant Ganeral (uDMN)

WET‘:ZWTTTI =7 unrq‘?‘ezt @Az,
! ' Office of the Accouanas Seiceal (A &E)

, : ! Q""T\éu{, {.\t{ll"' forata

Meghalaya etc., Shillong
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GOVLRI\M}* I\T OI' ARUNACHAL PRADESH

Phone :244281 (O)~
- 282637 (R) b \O

Director of Accounts & Treasurics
Naharlagun-791 110

/ ..... } I)a!ccl 1/1(!.
o,
The Accountant General (A&E),
Arunachal Pradesh,Meghalaya, etc., -
* Shillong - 793 001. ~
Sub : Transfer of the Cadre of Divisional Acoounts
Ofiicer / Divisional Accountants to the Statc of
Arunachal Pradesh - regarding.
Sir,

1t was under active conszderatlon of the Government

of Arunachal Pradesh for sometime to take over the Cadre of the-

Dmsxonal ‘Accounts Officers / Divisional Accountants of the Works
Department - totaling 91 ( Ninety one ) posts from the existing

combined cadre being controlled by you. Now, the Government of
Arunachal Pradesh has decided to take over the above said Cadre under

the direct control of the Director of Accounts & Treasunes Govt of
Arunachal Pradesh with immediate effect.

Perqons those who are bome on regular basis in the
cddn. and opt lo come over to Arunachal Pradesh state Cadre, will be
taken over on status quo subject to acceptance of the state Government.
Itis also decided that henceforth no fresh Divisional Accountant(s) on
-deputation will ‘be entertained. Cases of those who .are presently on
deputation and serving in this state shall be examined at this end for

~ theirfuture- contmuaﬁon even after completlon of the existing term of |
B ideputauon .

It is, therefore, requested to take necessary action at

'_your level so that the process of the transfer of the Cadre along VVlth the -

wxllmg personnel can be completed unmedlately

Formal notification is under issue and shall be‘

comrnumcated in due course.

. :Your?s';vfai ] "ﬁ"'ll'y,' |
o od

(3{ I\//Iegu)

‘& Ex-Officio Dy "Sécy { Finance ), .
Govt. of Arunachal Pradesh,
NAHARLAGUN.

Director of Accounts & Treasunes _' :




ff

wuRasg

E. R. Solomon
Accountant General

OFIICE OF THE ACCOUNTANT GENERAL (A&KE),
MEGHALAYA, ARUNACHAL PRADESH & MIZORAM
SHILLONG-793 001
Phone : 0364-2223191 (0) Fax 1 0364-2223103

3 ', aware the Dl\(ll‘ﬂ()ll Bench of the Udulum E hg,h Com& Il‘m‘ug,‘u‘ B«,ndh lwd issucd an. ouim

o J’ idated 10.2. 2005’ ugudmg the 12 Unvnbmnal Auc,oumtdnla oﬁ"dcpumuon who are 10 bc,

: . : . I
e !J,i'..ll-.,!nh. N A VTR E i g ‘;‘E!J. o

D.O.No.DA Cell/1-8/Court Case/2000-2001/1909
Daied: Ma Jch 24, 2005

| LEWR

e

Dear (9’ é(;',w\

s

deputation to my office and presently posted in the State of Arunachal Pradesh. With

4 g I reference to your D.O letier No.DA/TR Y/27/2002 dated 10.3. 20()5 T am to ﬁnﬂ':brm you that

my Headquarters has confirmed that we could c,unsldlw oxtcnsmn 01 lho dcpu&m(m of the

present 31 Divisional Aowummtb presently on dc,p Lation to our ds,paumum As you are

. -lwmud baclk to their p.ﬂcm departments in .tho Govc,xrmmm of Anwmchd]l Pradesh. This

mdu is not being implemented presently and the ncmdmmz:, 19 ]Umsnmml Accountants

1 bl

AT uwho have cases pending i the Cowmt/CAT may be mmmdmle]ly 1c,quc,su,d 10 withdr aw all

Plen it Ll o

their court cases and once this is dnm)ﬂmn wmmmty on deputation wﬂl ﬂbu unmdc,rod

Qn mu quusnon of absorption of ﬂnu.c 31 dupumuomsls, ‘my HQu

: hdb miunned
mml ﬂhc, mﬂd«uhlm wﬂl ibc, worked out and u.lm may be conveyed to these dc,pwlduomsts

e e e

i 1oquust Ior your urgent action o ensure that' the pending’ court cases' of the 19

‘Pivigional' Abcowitants on deputation are withdrawn fo facilitate” their' - continucd

i s Ll : ooy . ;,5"1, I R ; R I B : e e g o
i deplitition/absortiont ! el S0 i, et

ﬂuc 18 ,‘ Lt iw é'., PR YR
I l]w‘ R T B TR S B

)..ali 3 N I PO PR T SRR TS bois Y()Ul‘s Sll’lCC]‘Cny

T L P : UM R Fooee, o1 o i b
T L R I R 1 Aﬂ TN BRI 'J""I v
St ()lunh])uu, I roa TV PENIS BT
Financial ("omxmmonu to the Govt. of Almmchdl I’nadc,s]h0 N
‘fmdl'ldgijﬂi TR PP R Ll ’B P S I NI T A B N T PR R
cnchies s ki b T R VS AR P U TR P R R IR OPIY
B Caon o wdow o b B N A ST T WS PR O RSN [ H VR R
T s LR L . R L 1.‘,‘.& Hil !;:'- Dy b Wi dui I T
i R TR ; [ B Far ...,'.'n!.i b e, doaraia . .
R T SRR A PR R BRI E PR I R PP nvi.'ﬂ.,x:'; ol [

T TUUTEN R A PR ¢ TR OV . o K ol e e v ded N A

RN T SR S T UPRN LR AR I B
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Speed Post

-OFFICE OF THE ACCOUNTANT GENERAL (A&E)
MEGHALAYA,ARUNACHAL PRADESH ::: SHILLONG :: 793001.

No.DA Cell/1-8/Court Cases/2000-2001//#_7, Dated: -gg__s_z_qg;
' 2852w\,
To ,;/
Shri C.M.Mongmaw, o

Director of Accounts & Treasuries, ‘ - v
Gowt. of Arunachal Pradesh, . !
Naharlagun. | | -

Sub:- Divisional Accountants on deputation- regarding,
Sir,

In inviting a reference to your letter No.DA /TRY/Part/15/99 dated

Apr1l,2005 on' th]e sub_]ect mentloned above, I am 1o’ mform Xou that; in hght of the
sonbadan NN S TR AR I
order dated 1.2.2005 passed m 12 cases by the Hon’ble Gathatl High Court

Itanagar Pcnnancnt Bcnch, Naharlagun, _repatriation orders in rcspcct of 12

8O T A
(Twelve) Divisional Accountants on deputation to their parent dcpartment are

being issued.

I
Eurther, m Jespect of another 19 (Nineteen) cases of a similar

uthl\

nature rcgardmg E1V1s10na1 -Accountants which are pending in the Hon’ble High
Covl of drucach 11 rade:

Court/CAT,j C}l “ahatx the Standmg Counsels have been requested to take
necessary steps to transfer these cases to the Hon'ble ngh Court,Itanagar

Permanent Bench, for speedy disposal .

Yours faithfully,
Lo DVHES S & 1 o i . i /O
S W20 b sul e oo
vl ansd P0G a1 , (8. ’A‘Bathew)'“” Fles
oo Poroaend Loweo rad SrDvl./‘{;pqguntqn,lGlc‘pqxq)lj)(z@xdmn){
R S T P B DT TR : bt e et i
Sl s i
Pudhor 0 e co Ml ) cases T i sl slig

I N TR IR tT et ae 4 s ED e e Tt
il wstatndnF Ui et sord b eone e lie o re .
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. GOVT. OF ARUNACHAL PRADESII
DIRE("I ORATE OF ACCOUNTS AND TREASURIES
NAHARLAGUN

DA/IRY/Part/15/99 - Dated Neherlagunthe_ April’05.
To

The Accountant General (A&E),
Arunachal Pradesh Meghalaya etc.,

Sbﬂ!ong
3 |

R 0 D1V1§1gnal Accougtants on deputatlon regardmn

o Iy

L. : /

\) o ( | v
Ref-  YourNo DA Ce11/1~8/Court Case/gooo 01/1909 dated '
March 34,08 4 o, L
Dy MMJJ C T N “, 1
Sit‘, b Lul 'I

While inviting a reference to vour letter no. & dated quoted above,
l am directed to Tequest you to furnish detail list of 12 Divisional Accountants
on “deputatioh -in“Whose cases Divisional' Bench of ‘Guwahati High Court-has
ordered for repatriation / reversion back to their parent department. Similar
information also be furnished i respect of 19 Divisional Accountants whose
cases are pending in the Court/ CAT in order to persuade the officials to

mﬂldraw the &ases)\ i TR lull( . i b )
Arunathal frede . L s
‘l ‘”Hx H‘ .
An “early response is solicited.
NSTIRRE Ofgrni) st i

Director of Ac s & Trcasurles,

it Govt. of Arunachal Pradesh

. E.*.“ZL”&' it v'i-l.lf,ag' woh S Ly m Paghe v iy
B L R U1 N IRV R Y f X LIRSS finl 1”u.3--.";"-.-:$l STLEp
1 t-i.;_;u.-xzt HETHITI P BRIE (NE Cithn. S Sl Y7 EEUTEIRON PP TS il ':_.,..,,j,- - '
§3ln i {\.' e ewil &dum 1o ; T l e B ‘?:!l. ‘-l .JM' Ay 'i;."”

L Dividond
;‘/,.. 1‘(! 1 EFRERTR

g

L ity cl () _-| 1.\«1:;! AF &
lh; Foin the L
\'”{Hj._lr ‘n‘\ “\ [P :

S ANVA Qﬁ \”g “\W e /|
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ot oies Mamsh Kumar., 'Vu " H‘—r%
Asstt. C.&A.G.(N) plerdise TIT OFFICE OF THE

= — COMPTROLLER & AUDITOR GENERAL
| S | | .. OFINDIA
TR Clf [e+AG / 20 ol 137 ps . 10, BAHADUR SHAH ZAFAR MARG,
) : New Delhi- 110002

f&i® / DATE 6-7- 2005

Dear SA“T,

Kindly refer to your D.O. letter No. D.A. Cell / 1-8 / Court
Case/ 2000- 2001 / 415 dated 13.06.2005 regarding absorption of 31
employees, of the state Govt. of Arunachal: Pradesh, working as Divisional
Accountants on deputation, in the Drvrsronal Accountant. Cadre I would
like to mention here that the above i 1ssue has been. examined ini this ofﬁce L
As the Recruitment Rules for the pdst of Divisional Accountant: do-not...
provide for such absorption, it has not been found possible to.accede to
the request of the State Government of Arunachal Pradesh tor absorbithese

eyl

- personnel in the D1v1sronal Accountant cadre. A e b o
C - '; li l'; ¢
o R G, S \/\«\»H'\ ! Q/\_plﬂ/l ' | v
; - . Yours smcerely

Foalp Dy

(MANISH KUMAR)

Shri AW K Langstieh
, AG(A&E)

Meghalaya | -il:, B O O T I P IR T G A PR | l,’v.v,l
Shr}llp,ng HRIPEE MY S R A T S L T TR EY OIS O PO TY I WY B
e e el th e ©oani e Frad sl weorap e Lol
f AcsCudani rode r o s b Acovm it Cae o0 wvenld
' E O (ER O TN TP TR b has Lose o wnmraa i ofhee

Awthe Secal ten P e ol bastinl AL ot o

proovade tor sl om0 e feand possdihe ra aecade
. fhe pegest of ot Sl sarachal Pracsboo aboorn dhese
| pretse el o o oot v '

ks

NITTER SRR AN O DT T
P (A0
o o / Phoke ¢:23231440, 23231761 AR / Telegram : ARGEL NEW DELHI
¥ / Telex 031785981, 031-65847 B/ Fax : 91-11-23235446, 91-11-23234014
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IR SHILLONG :; 793001,

No.DA Cell/ 1~1;’2000‘-2‘001/ 1509 " Dated:- 25.11.2005.
To : S
Shri C.M. Mongmaw

Director of Accounts and Treasuries.

Government of Arunachal Pradesh,

Naharlagun —.791 110..

Arunachal Pradesh.

Sub:- Scheme for transfer of cadre of DAs/DAOs fom the Administrative control
of A.G.(A&E) Meghalava, etc, Shillong to the Govt. of Arunachal Pradesh. '

In inviting a rei‘éren(:t: to this office letier No. DA Cell'1-8/Court case/VolL1l/1045

dated 23.8.2005 on the sub}ccr cited above, I am to state that the draft scheme ﬁ‘ade'b\'

the C&AG's oﬂicu reuardmg proposed transfer of DAs cadre has been rcce:vcd by

this office. A Copy of 1he dr aft scheme is forwarded her ewith for acceptancu of the terms
and condmons embodzed m the scheme by Arunachal Pradesh Government.

Commcnts/ suogssnon if any, of the oowmmem may be commumcated 1o tth

office for. onward transmlssxon to the O/o the C&AG of India for conslaelauonfappi oval :

“Also the action taken bV the State Government on this office letter No. DA C ell/l-s
1/2000- 7001!139() dated 31 10 2005 { Copy enclosed) may also please be oormnumc.ated .

ar an earlv date

‘Enélo:-l’As stated ab"d\‘f_é;;;i:; E o
- Yours faithfully,

: ‘ {. l\ K. Das)
D\ -\LuOUHi&H( Genu al ( r‘&dmr)

P

OFF ICII OF THE ACCOITN'I ANT GENERAL ( A&E) MEGHALA\ A L'l C A
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R.Ambalavanan : L(O} - - faeeht - 110 002 -
Asstt. C.&A.G.(N) . — ' OFFICEOFTHE
oo : COMPTROLLER & AUDITOR GENERAL
‘OFINDIA -

10, BAHADUR SHAH ZAFAR MARG, .
New Delhi- 110002

Reiw / DATE 3 /'0,/ Jone

w4
~ Dear 4¢ L

Kirld]y refer to your D.O. letter No. D.A. Cell / 1-8 / Court Case / 2000-
2001 / Vol.l / 1:059 dated 31.08.2005 regarding transfer of Divisional ac’cplrntantsf
cadre to the state _'fGo_vt. of Arunachal Pradesh. After going through the propos'e'd/ terms
“and conditions for ;t'aking:over the cadre by the State Government and yoﬁr c.lomménts.k
tlrereon, I am to enclose a copy of the draft scheme prepared by this office for transfer
6f the cadre to the State Government. The State Govt. may be insisted to agr_eé upbn
these terms and vcond‘itionvs. It may also be bro_ught in to the notice of the State Govt.
that the cadre carr not be taken over with unilateral decision, since‘ concurrence.. of the

C.&A.G in this regard is necessary. Moreover, the recognized Association” of ‘the

Divisional Accountants / Divisional Accounts Officers may also be taken: in to

confidence for the proposed transfer of the cadre Further development 1 n this regard‘

may be intimated to tlns ofﬁce

. MO\/\N) W/S 4 ~ Yours sincerely,

- Shri AWK. Lang’étiéh ‘
A.G.(A&E)
- Meghalaya,
“Shillong.

' Eo 7o / Phone 23231440 23231767 A /Telegram ARGEL NEV\/ DELHF

85 . L
D 2 Telex 031- 65981 031 65847 A /Fax - 91-11- 23235446, 9 01: 11- 20234014
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Draft Scheme for the transfer of the cadre of Divisional Accountants / Divisional

Accounts Officers .from the administrative control of A.G.(A&FE) Meohalava,
Shillong to the Government of Arunachal Pradesh. :

The Government of Arunachal Pradesh has decided to take over the existing
cadre of Divisional Accountants / Divisional Accounts Officers from the administrative
control of the Accountant General (A&E) Meghalaya, Shillong to its administrative
“control on the following terms and conditions-

1. Administrative Control:

The administrative control of the Divisional Accountants / Divisional.

" Accounts officers, who are presently governed under the Central Civil Service Rules -

‘and - are working ‘under the administrative control of Accountant General (A&E) -

Meghalaya, Shillong shall on their transfer to services of Govt. of Arunachal Pradesh, -

vest with the Director of Accounts and Treasuries, Govt. of Arunachal Pradesh-under
Department of Finance who would exercise all the administrative powers like
recruitment / promotion / leave / transfers & postings / disciplinary matters.etc. . -

2. Status and composition of the cadre on transfer:
(a) ‘The existing Divisional Accountants / Divisional Accounts Officers under the

administrative contro] ‘of Accountant General (A&E) Meghalaya, Shillong have the
following cadre composition : _

S1. Name of the Post / Grade | Scale of Pay (Rs) Percentage composition
No. of cadre strength
1. Divisional Accountants | 5500-175-9000 35%
(ordinary Grade)
2. Divisional Accounts | 6500-200- 10500 25%
Officers (Grade-II)
3. Divisional Accounts | 7450-225-11500 25%
Officer(Grade-I)
4 St Divisional —Accounts-|-7500-250-12000 15%
Officers '

(b) After taking over to the service of Govt. of Arunachal Pradesh, the existing
regular Divisional - ‘Accountants / Divisional Accounts Officers would continue to

_constitute a separate cadre with the existing cadre structure and designations.

. 3. Option for transfer to service of Govt. of Arunachal Pradesh

B Arunachal Pradesh. -

(2) - After publication of the order for the proposed transfer of cadre in the official
Gazette of the State Government, Accountant General (A&E) Meghalaya, Shillong shall

call upon all the regular Divisional Accountants / Divisional Accounts Officers of the -

combined cadre, who find place, on the date of Gazette Notification, in the Gradation list

maintained by his office to éxercise their option in the prescribed proforma appended *’

herewith through the respective executive engineers within a period of two month for
going over to the service of the State Govt. of Arunachal Pradesh or for their continuance

in the Central Government Service under the administrative control of A.G.(A&E)

Meghalaya. The optioii:so exercised shall be final and in no case whatsoever it shall be

altered. Those who'do not exercise such option within the specified period for whatever
reasons shall be deemed to have made an option to remain in the Central -Govt. Service

‘under the Administrative control of A.G.(A&E) ‘Meghalaya. The pension and -other '

retirement liabilities 'of those who opt for the State Service shall be borne by the Govt. of

/I ] \//6 . fM/_;w"—"(a R

(b) T_hose_D’i\?isio'nal Accountants / Divisional Accounts Officers who opt for their
continuance in the Central Government Service under the administrative control of the
A.G. (A&E) Meghalaya will be posted in Maipur / Tripura. SR
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(c) ~ The employees of office of the Accountant General (A&E) Meghalaya, Shillong
and the employees of State Government who are on deputation to the posts of Divisional

Accountants / Divisional Accounts Officers shall not be allowed to exercise any-option to

go over to the staté Govt. Such employees, if required by the state Govt., may be allowed.

to serve on the standard terms and conditions of deputation duly approved by ‘the State

Govt. | o

4. Regulation of Conditions of service .
Subsequent to transfer to the State Govt., the conditions of service of the

existing Divisional ‘Accountants / Divisional Accounts Officers shall be regulated as

follows: _ S
(I) Scales of Pay- Existing Divisional Accountants / Divisional Accounts Officers: shall

continue to be placed in their existing pay scales. However, in the event of any revision of

pay scales of existing Divisional Accountants / Divisional Accounts Officers by thc%G(‘)vt,

of India with effect from a date prior to the date of taking over the cadre control, the
existing incumbents shall be entitled to such revised scales of pay from the said date. Any
subsequent revision of pay scale by the State Govt. shall be applicable to them. o
(IT) Age of Superannuation- Since the age of Superannuation in respect of-existing
Divisional Accourtants / Divisional Accounts Officers working under the administrative
control of A.G. (A&E) Meghalaya is 60 years as applicable to the Central: Govt.

“employees, they shall be, as a special dispensation, allowed a general extension of service

without any discrimination for two years over the existing age of superannuation of 58

_years applicable to the employees of state Govt. of Arunachal Pradesh, subject to the

condition that the retirement age of the Divisional Accountants / Divisional Accounts
Officers transferred to the State Service will be as is ordered by the Central Govt. from
time to time for their employees. _

(III) Seniority under State Govt.- The inter-se seniority of Divisional Accountants /
Divisional Accounts Officers taken over to the cadre of State Govt. shall continue to be
the same as existing.on the date of taking over the cadre by the State Govt. I
(IV) Recruitment- The recruitment to the post of Divisional Accountant after taking over

Pradesh. . .
(V) Promotions- After taking over the cadre, the State Govt. shall formulate ‘suitable

rules under the Arunachal Pradesh Service Rules to provide adequate promotional

avenues for the -cadre which shall, however, not be less advantageous than what is
available under the administrative control of A.G.(A&E) Meghalaya. Till such rules are

framed, the promotions shall be regulated by the extant rules / instructions applicable

prior to the date of taking over the cadre. , 1

(V). Training / Departmental Examination - State Govt. shall, with a view to provide

adequate qualified -manpower to the taken over cadre of Divisional Accountants /-

‘Divisional Accounts Officers, evolve a system of theoretical / practical training:i’r'_iiPublic;

Works Accounting system and functioning of Public Works Divisions and-a suitable
departmenta] examination' comparable to the existing training and examination to:ensure

that the existing -quality and regularity of rendition of accounts to the AG(A&E) _'

. Meghalaya is maintained. - ,

~ completed the special training required in Public Works Accounting system as w
. functioning .of ‘the ‘Public Works Divisions and. has subsequently qualifi

(VII) Transfers:and postings- The transfer and postings of Divisional Aécé{iﬁ;tahfs /

Divisional Accounts Officers shall be made by the State Government. No employee from

the state Govt. shall be posted to the regular charge of any division unless he /-she has.
ell-as:the -
o

appropriate departmental examination to be introduced by the State Govt..of Arinachal

““Pradesh as referred to in clause 4(VI)

temporary and-ad-hoc basis for a specified period, till the post is filled ‘by:Tegular
qualified personnel.. : ' . o

“Notwithstanding this provision, the ‘-Uifefcf&'— of ~
accounts and Treasuries, Arunachal Pradesh Govt. shall have the powers to appoint-any
‘employee of the State Govt. as Divisional Accountant / Divisional Accounts. Officers-on a

.‘g(,

"h

_the_cadre by _the State Govt. wo,u],d_bAe__as_p,er___po.lic_y_.hd,e_cid_ed.___by_the_ggy_t.__o,f_Ar,unachal;_ —
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(VIII) Disciplinary Authority- Subsequent to the transfer of “é;e cadre to the state Govt.
the Director of Accounts and Treasuries, Arunachal Pradesh Govt. shall be the

I

Officers. :

(IX) Reporting and Reviewing Officers- The Executive Engineers of the various -

divisions shall continue to be the reporting officer for the purpose of ‘writing of Annual

Confidential Reports in respect of Divisional Accountants / Divisional Accounts (Dfﬁcérs

working under them. The FA/CAO of the concerned department shall be the Reviewing

Officer and Director of Accounts and Treasuries, Arunachal Pradesh shall function as the
accepting authority.. S ’

5. Transitional Provisions- Till such time the State Govt. -frames appropriatve rult_és -
concerning conditions of service of the taken over cadre, the incumbents shall be

governed by the rules hitherto in force.

(e) Power to relax- Where the Govt. of Arunachal Pradesh 1s of the opinion that
it is necessary .or expedient to do so, it shall; after consultation Wwith the
Comptroller & Auditor- General of India, by an order for reasons to be
recorded in writing, relax any of the provisions of these terms and conditions-

with respect to any class or category of persons.

ML;"?' S
A

disciplinary authority in respect of Divisional Accountants / Divisional Accounts . -
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OFFICE OF THE ACCOUNTANT GENERAL (A&E)
MEGHALAYA,ARUNACHAL PRADESH,MIZORAM,
SHILLONG :: 793001.

* No.DA Cell/ 1-1/2000-2001/ 28 ~ Datod:- 28.4..2006'

To ,

- Shri C.M:Mongmaw,

- Director of Accounts and Treasuries,
Government of Arunachal Pradesh,
Naharlagun - 791 110.

. tal Pr: adosh.

Sub:- TthraﬁschemefortmmforofcadrcofDAs/DAOaﬁmnﬂm:-'

- Administrative.- control of A.G.(A&E) Meghalaya, etc, Shillong to the Govt. of
Arunachal Pradesh~ Comments/suggestion thereof.

Sir, -
I am t0 state that & draft scheme framed by the C&AG’s office (based on the
scheme for taking over the Admmlstratlve control of the cadre of St.DAOs/DAOs/DAs -
prepared by Gowt. of Anmachal Pradesh) regarding proposed transfer of DAs - _cadre
was forwarded toycmfor acceptance of the terms and conditions vuﬂlthemqucstto
offer coments/suggcsnon if any, of the Gowt. of Arunachal Pradesh vide this- oﬁcev
letter No DA Cll 1-1/2000-2001/ 1509 dated 25.11.2005 .However, tll date, no
communications/confirmations has been received from Govt. of Arunachal Pradesh |
h th:scontcxt you are requested to kindly connnmcatclhcvwws ofthc“
Govt. ofArunachalPradcsh carty forﬁnﬂlernecessaryacuonﬁ'ommmend. o

Enclo As stated above

S (A.K.Das) NAETRMINIE
- Dy.Accountant General (Admn) =
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/ P\"‘“ GOVERNMENT OF ARUNACHAL PRADESH A4 N
OFFICE OF THE DIRECTORATE OF ACCOUNTS & TREASURIES @ ‘

NAHARLAGUN - 791110 = -
e

NO. 1)A/rRY-27/2000// 06o3 Wtcd »

\

i ‘ —_—
To, .

The Accountant General (A&E),
Meghalaya, Arunachal Pradesh, efc, )
Shillong.

B Sub :- Submission of scheme for taking over the adminish -ative conggol oI The

! cadres of Sr. DAO/DAO Grade —1 DAO, Grade — II and Divisionale=s""

: Accountant - thereof. :
e
Sir,

1 am directed to submit herewith the proposed scheme for taking over the
administrative control of cadre of Divisional Accountants comprising Sr. DAOs / DAOs
Grade ~ 1 & 1I and Divisional Accountants by the Government of Arunachal Pradesh presently
vested under your kind control.

I am further: directed to state that the State cabinet had since approved the
proposal to take over the cadre and the Departments of Law & Judicial, Personnel &
Administrative Reforms of the state have duly vetted the scheme after thorough examination.

In view of the progress as stated above, I am directed to request you to convey
your approval facilitating smooth taking over of the cadre of DAs / DAOs / DAOs Grade ~ 1 &I

from your kind control.

Kindly acknowledge the receipt of the scheme enclosed in quadruplicate.

Enclo : As stated above.

Director of Accounts & Treasurxes
Govt. of Arunachal Pradesh,
Naharlagun — 791110 (A.P)

Memo. NO. DA/TRY-27/2000 . + . . © Dated g5 July’2005.

Copy to :- . o
1. P.S.to Principal Secretary (Finance) to the Govt. of Arunachal Pradesh, Jtanagar .

for information

N<\ & 2 The Secrctary, Law & Judlclal 1o the Govt. of Alunacha] Pradesh for mformahon
/(\' please. -

\ : -
yK\}))‘ 3. The Secr etary Personnel & Administrative Reforms, to the Govt. of Arunachal -
' Pradesh, Itanagar for information please

' I};_//vf" ' S . (C.M. Mongmaw ) L
\ N o ‘ oo _ Director of Accounts & Treasuries,”
' Govt. of Arunachal Pradesh,
NahaxlaLun - 79] 110 (A.P)
|

:

T ,,,,,,,,,A___A,.____J
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The Scheme for takmg over of the Admmlstratlve Control of the Cadres of

Sr. DAQ/DAO Gt Grade-II and DA of Workmg D1v1s10ns belonmnp tol
PHE/RWD/I]FC] 'WI : |

the Accountantﬂv v

The posts of D1v1sronal Accountants were created by the State Government in the

Public Works Department / Rural Works Department /" Publi¢- Health Engmeerlng i

Department /Mrrigation & Flood Control & Power Department, but the admrmstratlve control
i.e. appointment, transfer, posting & disciplinary control, etc. vested with the ‘Accountant:
General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong, The Divisional Accountants
comes under the immediate control of the Executive Engineer of the Djvisions. .They assist
the Executive Englneers while rendering accounts to the Accountant General (A&E),

Meghalaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and other service
condition are at present governed by the Central Government rules in force, but they are paid

from the state Government’s exchequer. The question of taking over the cadres of the -

Divisional Accountants from the administrative control of the Accountant General ( A&E),
Meghalaya, Arunachal Pradesh etc. Shlllong had been under active consideration of the state
Government for quite sometimes past in order to have proper control over expendrture and
other accounts matters ‘of the works Divisions, since it has become essential for the state
Government to have better control on the heavy expenditure incurred in various engineering
divisions of the state. Now, ‘the Government of Arunachal Pradesh has decided in pursuance

+ of cabinet decision of the State for taking over of the administrative control of the cadres of

Sr. DAO/DAO/DA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh, -
etc., Shillong. S ‘

To take over the cadre of Sr. Divisional Accounts Officers/Divisional Accounts
Officers/Divisional Accountants from the administrative control of the Accountant General
(A&E), Meghalaya, Arunachal Pradesh, etc., Shillong, shall be subject to the following terms
and conditions. .

1. Absorptron of DA/DAO and Sr. DAO ( Regular ) borne on the cadre of
the A. G to State Cadre ‘

1.1 Sr. Divisional Accounts Officers / Divisional Accounts Officers / Divisional
Accountants ( Regular ) borne on the cadre of the Accountant General who
are presently  working in the State of Arunachal Pradesh may opt to serve in
the State cadre on status quo. The willing Sr. D1v1sronal Accounts

Ofﬁcers/D1v1sronal Accounts Officers /Divisional Accountants‘( Regular ) .

worklng in the State may submit their options to the Secretary tor the
Govervunent of Arunachal Pradesh, Department of|
Finance, Arunachal Pradesh;, Itanagar through the
concerned Executive Engineers within 2 (Two ) months from: the date of

issue of the “Notification’ under intimation to their parent department.
1.2 . The Sr. 'D1vrs1onal Accounts Officers / Divisional Accoupts Officers l
: /Divisional- Accountants ( Regular ) who do not opt for state servrce{
condition,| but willing to continye in the post shall be allowed. to serve on
standard ferms and conditions of deputation duly approved

period. ‘ ‘

1.3 The Sr. Drv1sronal Accounts Officers/Divisional Accounts Ofﬁcers /Drvrsro al
Accountants ( Regular ) who opt to serve in Arunachal Pradesh shall contlnue
to be governed by the Central Rules for pension and olher retlrement benefits :
as applicable from time to time. »

14 The mter Ser senlor1ty of the Sr. Divisional Accounts Officers/ D1V}s1onal
Accounts ‘ fﬁcers/I?IVlSIOHa accountants ( Regular ) who opt (for the State
Service shall be fixed in the state cadre basing on their inter-se- se
Sr. DlVlSl nal; Accounts Officers / Divisional Accounts Officers’ (
Divisional, Accountf Officer Grade-II/Divisional Accountants on

taklng over of the cJadre. g

i
i
1

the state 1
Government for perxod up to 3 ( Three ) years which may be extended upte2 |
(Two) years in the interest of Public Service. They shall be reverted to their | |
parent D =partment immediately on expiry of their respective deputauon -

. .
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5.1

UDivisional Accounts Grade-II/Divisional Accountants (Regular) are’ now
drawing the following scale of pay as per central pay pattern.

A) DlVlsmnal Accountant Rs.5000-150-8000/-
B) Divisional Accounts Officer (Grade-II) Rs.5500-175-9000/-
C) Divisional Accounts Officer (Grade-I) Rs.6500-200-10,500/-
D) Divisional Accounts Officer (Sr. Grade) Rs. 7500-250-12000/-

The cadre of Sr. Divisional Accounts Officers/ Divisional Accounts Officers
Grade-I & II/ Divisional Accounts who are working in Arunachal Pradesh on
regular basis shall be allowed to continue for drawal of their pay and

allowances in the existing ‘scales of pay even after taking over by the state
Govt. '

The Accountant General (A&E), Meghalaya, Arunachal Pradesh, etc. Shlllong
shall obtain the option in triplicate in the prescribed form as annexed herewith
from the Sr. DAO/DAO Grade-I DAO Grade-1I/DA borne on his cadre and
serving in the state of Arunachal Pradesh on the date of taking over the cadre
by the state Government through the Executive Engineer of the Divisions and
furnish one copy of each option exercised by th Sr. Divisional Accounts
Officers/Divisional Accounts Officers Grade-I Divisional Accounts officers
Grade-II/Divisional Accountants to the Secretary to Government of Arunachal

_Pradesh Department of Finance, on receipt of the optlons

DlVlsmnal Accountants on Deputation

Dmsmnal Accountants who are working in the works divisions in Arunachal
Pradesh on deputation shall be allowed to continue serving in the post of
Divisional Accountant on deputation till they complete their normal terms of -
deputation.

The Divisional Accountants ( on deputation ) those who have completed the
existing term of deputation will be continued as Emergency Divisional

Accountant _for the time being as working arrangement. But for their absorption = : -

as regular Divisional Accountant they shall have to qualify themselves in the
Divisional test examination within two years from the date of taking over the
cadre from the administrative control of the Accountant General (A&E)
Meghalaya, Arunachal Pradesh, etc., Shillong, for which they will be given

three chances to qualify in the Divisional test examination. If any body fails to

qualify in the Divisional test examination, shall be reverted to their parent
department as and when qualified hand become available. ‘

Administrative Control .

The administrative control of Sr. Divisional Accounts Officers/Divisional |
Accounts Officers/Divisional Accountants shall be vested with the Finance |
Departmel%t, Gavernment of Arunachal Pradesh, Itanagqr and will be |
exercised by the Secretary, to the Government of Arunachal Pradesh, {

Department of Finance. S
Recruitment

The state government through Arunachal Pradesh Public Service Commission ‘
shall fill up all the vacancies of Divisional Accountants of works divisions.

Method of Recruitment: 3 ;

The Arunachal Pradesh Public Service Commission shall make recryitment to
the Cadre pf Divisional Accountant by selection on merit adjudged. from hF
following pources through written and competitive and qualllfymg est called
the Initial ReCruitmePt Examination for Divisional Accountant l( Annc. xure-I)

¢ PTO

P L)

Sr D1v151ona1 Accounts Officers/Divisional Accounts Officers Grade-
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5.5

Age Limit for “ Direct Recruitment”: N\

M

Candidate should not be less than 18 years and more than 2?}7@;\ ‘
provided that the initial age limit may be relaxed up to 33 (thirty thr_e‘E)‘-"ff ,
incase - of ‘APST candidates in accordance with the order of the siate |- b
government from time to time. In case of existing / working Divisional .|
Accountants, upper age limit is relaxable upto 52 years.

Education Qualification: : . o

Minimum Educational qualifications for direct recruit shall be a University |
Degree / graduate with any one of the subjects namely Mathematics, Statistics, |

Commerce, Economics, from a recognized University.

Note:- Age Limit and Education as prescribed at serial 5.2 & 5.3 above shall 1 L
not be applicable in case of eligible departmental candidate(s). :

App oint'ing‘ Authority:-

The Secretary to the Government of Arunachal Pradesh Department of
Finance shall be the appointing authority subject to the approval of the
Government.

Probation and Training:-

Candidates recruited through the Initial Recruitment Examination wil be on |
probation for a period of 2 ( Two) years before their absorption in the cadre of ;. ' .
Divisional Accountant. During this period he/she shall be given training fora: 7|
period of 6 six ) months in the Administrative Training Institute and thereafter '
intensive practical training in all aspects of public works accounts for a further
period of 6 ( Six ) months.

After this training , the candidates are required to pass the Divisional test,
which will be conducted by Director of Accounts and Treasuries. Till such
time as the trainees, they are posted as Divisional Accountant on’ probation.
After passing the Divisional Test Examination supernumerary posts equal to
the number of such trainees will be deemed to be created for their absorption
on completion of probation period. A

]

Transfer & Posting:- o : !

Divisional ~ Accountants / Divisional Accounts Officers are 10 serve
anywhere within Arunachal Pradesh and are liable for transfer “to the
establishments of Chief Engineers /Director of Accounts & Treasuri_'gs,v’,‘jwhc;reon |
such posts exists. T

Y
BN

Transfer of record:- L
ree :

The Accoungtant General ( A&E), Meghalaya, Arunachal Pradesh etc; Shll
shall take necessary action to transfer the relevant records to the Secretar
the Govern 1§nt of Arunachal Pradesh Department of Finance withi
months from the date of issue of the notification.

Sd/-
(Tabom Bam ),
Principal Secretary (Finance)
Govt. of Arunachal Pradesh|

Itanagar. . !
; i
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYAETC, -

f
SHILLONG :: 793001

E.O.No. DA Cell/ 94 Dated :- 6.2.2006.

Shri Lani Bhnsan Karmakar, Divisional Accountant on deputation in the office of
the Executive'Engjhe'er,lelxmporijo PWD, Arunahcal Pradesh is hereby transferred and

posted 1o the - office of the Executive Engineer, Water Supply & Maintenance Division,

PHE., Imphal with immediate effect.

Authortity:- AG’s order dated 6.2.2006 at page 22N in the file no. DA

Cel/PC/LKB/
Sd/-
Dy.Accountant General (Admn)
Memo No. DA Cell/PC/LKB/ 1747 - 1754 Dated:-6.2.2006

Copv forwarded to for mformation and necessary action to -

The Chief Engineer. PWD, Govt. of Arunachal Pradesh, Itanagar.

2. The St.Dv.Accoutnant General (A&E) ,Manipur, Imphal.
3. The Director of Accounts & Treasuries, Govt. of Arunachal Pradesh.
Naharlagun., Arunachal Pradesh.

4, The Executive Engineer, Dumporijo. P.W.D. Dumporijo.- 791122 Arunachal
Pradesh. He is requested to release Shri L.B.Karmakr, Divisional Accountant on
~ deputation by 11" February 2006 positively with the direction to join in the new

place of posting. The date of his release from the division may be mtnnated _

telcszraphlcally

5. The Exccutwc Engincer, Water Supplv . Maintcnance Division, PHE, Impnal
He is 1<:qucstcd to intimate the date of joining of Shn L.B: haxkamalxal

6. Shri Lani Bhusan Karmakar, D.A. on deputation O/o the Executive Engmcen
Dumpomo P.WD. Dumporijo- 791122, Arunachal Pradesh. S

/P.C. of Shri ‘Karmakar.

5.  EO.file - n‘-@_' "
Sr. Accounts Officer,

X DA cell.
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OUFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAY A
LARUNACHAL PRADESH,MIZORAM :: SHILLONG:: 793001

E.O. No. D.A. Cellf 3¢ Dated:-

Shri Utpal Mahanta, Divisional Accountants on deputation in
the office of the Executive Engineer, P.H.E Daporijo, Arunachal
Pradesh is hereby transferred and posted in the Ofo the Executive
Enginecer, Dumporijo, PWD, Division, Dumorijo, Arunachal Pradesh
vice Shri L.B.Karmakar transferred to Water Supply & Maintenance
Division, PHE ,Jmphal.

2. Shri Hage Tamin, D1v131onal Accountant on dcputation in the
office of the Executive Engineer, Daporijo Electrical Division, Daporijo
is entrusted with the additional charge of the Divisional Accountant
in the O/o the Executive Engineer, Daporijo PHE Daporijo vice Shri
U.Mahanta, Divisional Accountant on deputation transferred.

Anthority - DAGE 'H Conders dated 15.2.200.6 ot paan 25 V of 1he
L&}» Tlu‘ L},’l L_/\«A.i; l; \_// Ladix. :

sd/-
Dy. Accountant General (A)

Memo No. DA Cell/ PC/L‘BK/' : Dated-‘-

Copy forwarded for mformahon and necessary action to :-
1. The Chlef Engmeer PWD Govt. of Arunachal Pradesh,

Itanagar

o 2 e

2. The Director of Accounts 8 Treasunes Govt. of Arunachal'

Pradesh, Naharlagun

3. The Executive Engmeer "PHE Daponjo Arunachal Pradesh ‘He

is requested to release Shri Utpal Mahanta,DA on deputation

immediately Wlﬂl a direction to join his new place of posting at
~ Dumporijo, PWD ! Division, Dumponjo Arunachal Pradesh.the’ -
date of release - of Shri- Mahanta from the ‘division may be v

intimated tclc:gxaphxcally to this office.
4. The Executive Engineer,PWD
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The Execuutive Engineer '
PWD.Division, Dumproijo,Arunachal Pradesh. The date of
joining of Shri © U.Mahanta, DA may kindly be intimated
telegraphically to this office.
Shri Utpal Mahanta,DA on deputatin O/o the Executive
Engineer, Daporijo PHE,Daporijo,Arunachal Pradesh.
Shri Hage Tamin,DA on deputatin Of o the Executive Engineer,
Daporijo,Arunachal Pradesh. '
P.C. of Shri U.Mahanta,DA on deputation.
P.C. of Shri H.Tamin,DA on deputation.
E.O. Book. '
The Chief Engmeer Power,Govt. of Arunachal Pradesh,

Itanagar.
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Y . MEMORANDUM OF APPEARANCE

Date : ’7/6 (06

To,
D/The Registrar
” Central Administrative Tribunal
- Bhangagarh, Rajgarh Road,
Guwahati. .

IN THE MATTER OF :

OA.No. 79  of 200 6

S LB kngmalenr

v

------- Applicant

_VS_

Union of India & Others

------ Respondents

I, M. U. Ahmed, Addl. Central Govt. Standing Counsel, Central
Administrative Tribunal, Guwahati, -hereby enter appearance on behaif of the
Union of India & Respondents Nos. — in the above case. My name may
kindly be noted as Counsel and shown as Counsel for the Respondent/s.

. ﬁ e/t L

(Motin Ud-Din Ahmed)
Addi. C.G.S.C.



